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" Qriginal Application :__ _ _ ng /53 ‘ o
| Mise Petition No. i -
U M e st T s T AR .

Contempt betition No @

T # ﬁ 5t M e, o
| ‘lev1ew A >J.10atlon Nos .. . e
L Applicants:~1 b\ . DOk& C,D:\O\N\ALQ/W\A
I f'%espondents:-—' ,..;,...:.&w‘, W-O . q~©~/\o
Advocate for the Aoplj.cants. M- U/\QW\A—O'\ G-\, QQ/\N\ZYY‘L&OCJE)
e edn, S e
_ dvocate for the Respondcntsl-— W 1'( C/Q/\CA/\J\AM
s, B A (.
: | i . S : :
'Noteé of the Rc aistryj Date l Order of the Tr:.bunal e
I e ‘ ) m-u--mm-wm——"w«-muv—a-:m-mw—”m——u T g R A 8 A+ <@V BRSBTS,
Cngs APPECAloN S a | 25,8,2003 + Present 2 The Hon'ble Meo JUSt1Cc\
( Mo but nof it U X ' D.N. ChOWdhury, Vice=Chairman,
Faspdana ey : The Hon'ble Mr. K.V, Prahaladan
A ) ; Member (A).
o et el s f, ited ' : o
L . Heard Mr, M. Chanda, learned
v *W""?"'P.‘ﬂ rcounsel for the appllcant '
1
t The application is adm;tted .
-.Call for the records.

List on 25 9. 9003 for orders..

Member Vice=Chairman ™

mb
25.9.2003 Respondents are yet to file wri-
-t tten statement. List the case again
for order on 29.10.2003 enabling the
respondents to file written statement’

;
I

icﬁ;ELlAsggn' , 'C//\\_;/~—-\\,/ff

Member vice=Chairman
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| . C.a.188/2Q03 q{{\
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N0t o hesm
'\:»ﬂ(,d 29.10.2003 On the prayer made by Mr.B.C.Pat-
2 hak, learned Addl.C.G.S.C. four weeks
W@ | ' ~time is allowed to the respondents to

- f£file replye.
MNo-ws Wws Lean © : - List the case on 2.12.2003 for

%\M | | g \ 'f order.

2% : S Member : - Vice-Chai
' | "y bb - 4
_ | 23,12,2003 Present : The Hon'ble Mr; Justice B,
Ne W wnwa heom ' Panigrahi, Vice-Chairman,
"M. - f The Hon'ble Sri K.V, Prahlae
dan, Mempoer (A).
T o e
— 24203«

Prayer has.been made on behalf of
the Mr.:B,C. Pathak, learned Addl. G,G.S,
G. for the respondents to file written
statement, Let the written statement be
filed positively within four weeks failinc
which no written statement will be accept-
ed, Rejoinder, if any, be filed within
two weeks after the service of copy of
the written statement. -

r Let it appear in the next avail-
able Division Bench.

| { B . ﬁ
‘ . 4
- .Member - Vice<Chajirman.

mb
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23,12.2003 Present : The Hon'ble Mr, Justice B/

.mb.

C 204404

P9

Panigrahi, vice-Chairman,
The Hon'ble Mr, K,V. Prahla-
dan, Member (A)J

“* -

Granted two weeks time to file
rejoinder. Let it appear in the next

I

available Division Bench/ S 1

Eég:%ﬂddumﬁi‘&rs '

Member Vice-Uhairﬁan

On the prayer learned counsel
for -the reSpondents,the case is adjour-

a
l
!
ned to next Division Bench. |
i
|
|

Q er(A) mm

14.“.2004 Present:; The Hon'ble sShri Mukesh Kumar Gupt}

Menmber ‘J) .

The Hon&bge Shri K.V.Prahladan
Kanber (J)o

Adjonrnea on the request maéef by Mr.nR.C..

Path«.k. learned Addl.C.G.8.C. for the res-
pondents for f£iling reply. List before the
next available Division Bench.

ik

A
\
Céiii%ﬁ‘%ﬁ?igv Memqu (J3) E

i 27 .8.2004 present: The Hon'ble Shri D.C.Verma

Vice=Chairman (J).

The Hon'ble shri K.V.Prahladan
Member (A) .

M;.B:C.Pathak, learned Addl.c.G.S.C.}

has submitted leave note. Adjourned accor=-
dinglye. List before the next Division Benckt

.Memger zA) Vice~Chairman

4
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. - /
Presents Hon'ble Mr,Justice R.K.Batta "

Vice-Chairman. ‘
Hon'ble Mr.Ke.V.Prahladan, Administrae=
tive Member.

Heard learned counsel for the
partiess

In view of the order passed in
M«PeNoe101/2004 the newly added
Respondent Nos«6 & 7 are allowed to be
implead as party Respondents in. the

O.A. Amendment to be carried out by

the learned counsel for the applicant
within 15 days from to-day. The other
respondents may file additional writtes
statement if,they so desire. Stand
over to 9th November, 2004

62— —

Member Vice=Chairman -

_ \*4-,h

Mr.M.Chanda, learned advoate for
the petitioner as well as Mr.B.C.
Pathak, learned Addl.«.G.S5.C. were
present.

Bervice of mspondent.s no«6 & 7
is awaited. Awaiting service of Reaponk
dent Nos.6 & 7/ fresh steps for sezvicel
in case the applicant 8o desires.

' Stand over to 6.1.2004.

Q_

' Vic g-(:ha irman

Member

Present 3 The Hen'bls Mr. Justice G.
Sivarajan, vice-chairman.

The Hon'ble Mr. K. V. ‘
Prahladan, Member (A). )

At the request of M8. U. Das, [

learned Addl. C.G.S.C. for the respondentis
the case is adjourned. List en 12.4.2005.

k)gmmhar (Aa)

7
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12,4405, Post the matter on 11,505, 4_ﬁ

t%e%lf Vicigg/jfmﬁa/n’

; Im
7 ' : ,
11.5405¢ At the Bequest of learned counsel
for the applicant case is adjourned to
3464050 c%( Aﬂ/
IW o Vice~Cha irman
Member ;
1m
346605, At the request of learned ceunsel
| ~for the parties case is adjourned_to A
15,6.05, : CZ/M
gﬁﬁ%%;“h*ikj“ vice-Chairman
n .
xmiﬁ 3 - 15.6.2005 Mr. A.K, Chaudhuri, learned Addl. C.G.S.
'-‘“kl'x3&$l' '3 h““”%}\ C. for the respondents seeks adjournment.,
g)ﬂ h tsee” ~+ - Post on 24.6.2005,
X : ™,
T . Member ' Vice=-Chairman
. mb _
244642005 Post on 26¢7.2005. R ? -
Vice-Chairman
mb ‘
2647405 Heard counsei for the parties. Hearing

concluded. Judgment delivered in open Court,
kept in separate sheets.
The application is disposed of in terms
of the order. No costs.
f

SR b Aree Ca//

Member | Vice~Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.
O.A. No. 188 of 2003

DATE OF DECISION: 26.7.2005.

Shri Narendra Chandra Das Choudhury APPLICANT(S)
Mr. M.Chanda : ADVOCATE FOR THE
. APPLICANT(S)
- VERSUS -
Union of India & Ors. o RESPONDENT(S)
Mr AX.Chaudhuri, AddLC.GSC. ADVOCATE FOR THE
) RESPONDENT(S)

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.
1. Whether Reporters of lemal pepprq may be allowed to see the
Jjudgment?

. Tobe referred_ to the Reporter or not?

s

3. Whether their Lordships wssb m see the fair copy of the
: judgment’?

4. Whet}}er the judgment is to be circulated to the other Benches?

Judgment delivered by Hon'hle Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
" Original Application No. 188 of 2003.
Date of Order : This the 26® Day of July, 2005.

The Hon’ble Mr Justice G.Sivarajan, Vice-Chairman
The Hon'ble Mr K.V.Prahladan, Administrative Member

Shri Narendra Chandra Das Choudhury,

Son of Late Nagendra Chandra Das Choudhurv,

Electrician H.5. I1

Office of the Garrison Engineer,

Masimpur, MES,

P.O. Silchar-25, .
Dist. Cachar, Assam. ... Applicant

By Advocate Shri M.Chanda
- Versus -

1. The Union of India,
represented by the Secretary to the

Government of India, Ministry of Defence,
New Delhi.

2. The Headquarter Chief Engineer,
Eastern Command,
Fort William,
Kolkata,

3.  The Command Works Engineer,
S.E.Falls, Shillong-11.

4.  The Army Headquarter Engineer-in-
Chief’s Branch, Kashmir House,
P.O. New Delhi, New Delhi«ll 0011.

5. The Garrison Engineer,
Silchar.

6. Md./ M.RLaskar,
O/o the Garrison Engineer,
Silchar, Viranti,
P.O. Lailapur,
C/O 89 APO.

7. Sri S.C.Nath,
O/o the Garrison Engineer,
Silchar, Masimpur,
P.O. Arunachal,
C/C 99 APO. - ... Respondents

By Shri A K.Chaudhuri, Add1.C.G.5.C.
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ORDER
SIVARAJAN [.(V.C

The applicant .is presently working as Electrician HS-II in
the office of the Garrison Engineer under the 5® respondent. He has
filed this application seeking for direction to the respondents to
promote him to the cadre of Electrician HS-II with immediate effect
at least with effect from 15.10.1984 in the light of the instructions
contained in the Army Head-quarter’s letters dated 10.2.1995,
942002 and 24.5.2003 with all consequential service benefits
including monetary benefits by necessary modification of the
promotion order of the applicant dated 7.4.97 in the cadre of
Electrician HS-II. The applicant claims the benefit of fitment of
industrial workers of MES in pay scales recommended by the third
pay commission. It is the case pf the applicant that though the letter -
dated 15.10.1984 issued by the Government of India, Ministry of
Defence had conveyed the sanction of the President for upgradation
of the semi skilled grade Rs.210-290/- to the Skilled grade Rs.260-
400/- in the case of 14 job titles and ft:xrifresh induction to the trades
listed in the order, inter alia from direct recruits with ITL
cerﬁﬁcqte/Ex{rade apprentices/NCTYT etc. inducted in the semi-
skilled grade, who have rendered 2 years service in that grade the
post held by the applicant viz Instrument Repairer has not been
included. The post of Instrument Repairer renamed as Mechanic
Precision Instrument (MPI} has not been included in the list of
persons entitled for - xipgradatioa. It is stated that wireman-
electrician (8K} were inclu‘ded as it is‘e.vident from the Government

letter dated 2461987 (Annexure-4). Even then the post of

%



Instrument Repairer or MPI has not been included. The applicant
referred us to the communication dated 2.5.1994 (Annexure-5)
containing copy of Gt)f.rt. of India letter No,91026/EIC/(3)/672/D
dated 21.2.1994 which added Instrument Repairer ~ Electrical (5K}
as S.No.6(b) in the Miﬁistry’s iétter dated 24.6.1987 and also the
communic_at_ians dated 19.4.95 (Annexure-8), 13.1.97 (Annexure-7)
and submitted that the applicant is entitled to be upgraded to the
Electrician HS-II grade ie. to Rs.330-480/- under the 20% vacancy
from 15.10.84. The applicant made representation dated 27.12.96
(Annexure-9) which was forwarded to the AGE, Silchar with
recommendation as per communication dated 26.5.97 (Annexure-
10}. He made further representation dated 19.11.99 {Annexux*e—li)
befox;e the Commandant W?rks Engineers, MES, C/o 99 APO
followed by representation dated 3.9.2001 (An néxure—iiﬂ) which was
also forwarded'as per communication dated 28.2.2001 (Annexure-
13). The applicant had also made further petition dated 19.5.2003
and 16.8.2002 (Annexure 16 and 17 respectively). The respondents
have sent a communication dated 24.5.03, Annexure-18 to the
Garrison Engineer, Silchar with copy to the applicant. As already
stated the applicant wants the benefit of upgradation to Highly
Skilled grade in 20% quota with effeet from 15.10.1984.
2. | - The respondents have filed a written statement where it is
 stated i;'hat the claim of the applicant is hopelessly barred by
_ limitation on account of long lapse of about 10 years. It is stated fhat
~ if any directions arem_issuéfi at this point of time it will affect lot of
other persons who are not in the party array. It is also étated that the

“applicant got his benefit under Annexure-18 order dated 24.5.2003.

o/
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3. We have heard Mr M.Chanda, learned counsel for the
applicant and Mr AX.Chaudhuri, learned Addl.C.G.S.C for the
respondents. Mr Chanda, on the basis of documents annexed with the
application and based on pleadings, submits that the applicant i;
entitled to the relief sought for in this application. Mr A.K.Chaudhuri,
learned Addl.C.G.S.C on the other hand submits that the claim for
upgradation of the semi skilled grade-II to the highly skilled Grade-I
with effect from 15.10.1984 is a highly belated one. He further
submits that if the applicant has passed the skilled trade test he will
be given promotibn_ from HS-II to HS.] as stated in the

communication dated 24.5.2063 (Annexure-18). Mr Chanda, learned |

counsel for the applicant then submitted that the Calcutta Bench of

- the Tribunal had-issued certain directions in the matter of anomaly

occurred in the upgradation as evident from the communication dated
9.4.02 (Annexure-A to the rejoinder) and submitted that it cannot be
said t'lmt the claim has become stale.

4, We have considered. the rival contentions of the parties.
The applicant has made varigus representations which are pending
before the authorities. No decision has yet been taken on those
represeﬁtations in the matter of promotion to the post of Electrician
HS-1I and for th‘at matter Annexure-18 order reads thus :

. "Application dated 16 Aug 2002 and 21 Mar
- 2003 alongwith its’ connected documents
submitted by MES-228330 Shri NC Das
~Choudhury, Elect HS-Il received vide your
letter under reference are returned herewith,

- In this connection, after passing of trade test
« - for HS-II to HS-I which was conducted by HQ
. . CE SZ Shillong during 04 & 05 Dec 2002, the
-~ -individual can be promoted to Elect HS-I with
- potional seniority at par with his juniors who
.. have been promoted from Elect (SK) to Elect
" HS-I earlier with pay benefit of Elect HS-I
only. Please inform the individual accordingly
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as conveyed vide our earlier letter No.
1228/NCDC/28/E1C(2) dt. 05 Apr 97.”

" Thus according to the applicant even after passing the trade test also .

this has not been implemented by the respondents and no final

. decision in’ this regard has vyet been taken by the respondents.

". Considering all aspects of the matter we direct the applicant to file a

'j"defta_iied re'p'res:g-:n“tatipn‘. narrating his grievances within one month

from today and if such representation is received by the respondents

- the respondents are dirécted to pass appropriate order thereon within
“four months fron the g;{aﬁédfreceipt‘ of such representation. We make

(it clear that the representation must. be with regard to the

implementation of Annexure-18 order and in respect of matters stated

~ in the letter dated 9.4.2002 which is the recommendation of an Expert

r pgc

Committee with regard to_ certain anomalies. The "decision taken
thereon will he commt‘mi(‘:at'e.gl to the applicant without delay.

Application is accordingly disposed of. No order as to

: . . 0/
o 020/{\/

. (KVPRABIADAN) . -~  { G.SIVARAJAN }
ADMINISTRATIVE MEMBER + - VICE CHAIRMAN
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IN THE CENTRAL fg;ylwsﬁma TRIFUNAL
T GUWQH&WL@E&C&_WG

0.A. No. _ . /2003

Sri Marendra Chandra Das Choudhury
- s‘}‘s A

Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE ARPPLICATION

1971 The applicant was initially appointed as Wireman

cn regular basis under G.E. Silchar, MES

1972 The applicant was allowed to eppear in the Trade
Test after being found eligible for consideration

of his promotion to the post of Electrician.

17.2.78 The applicant was declared guasi
5.6.1971 vide letter dated 17

11,
1982 The applicant appeared in the Trade Test for

consideration of his up gradation to the post of
Irstrument  Repairer, which subsequently
redesignated as Machine Precision Instrument (in
short-MPI Y.

85.12.86 Tha applicant declared p&msud in the Trads Tes
vide P.T.0. MNo.. 49/ é (ﬁnncxurwwz”g

12.10.84 The Deputy sescretary, Govt. of India, Ministry of
defence introduced a three grade structure for
facilitating promotional avenues of ths MES

Industrial workers vide Office Order bearing Mo

e




3310/08/(Q&M)/Cir-1/84 dated 15.10.1984.

(Annexure-3Y.

24.6.87 The Govt. of India, Ministry of Defence vide order
bearing lettar NO.91026/E~1-C/88/116/D(W-11)
rationalized certain trades of the Industrial
cadre by way of redesignation. .

30.9.91 The applicant submitted representation praving for
.v///} promotion in the grade of H.3.II as well as H.S.I.

21.2.94 -The Govt. of India, Ministry of Defence vide
letter No. 91026/E-I-C(3)/672/E(W.II) issued an

addendum made a further amendment by re

LA

d@signating the post of “Instrument - Repairer’ to
the cadre of ‘Electrician (SK).

2.5.94 The aforesaid amendment is communicated wvide GE’s
letter No. 1000/P/1534/E~-1(Annexure-5).

10.2.95 The offican of the E-in~-C’s Branch, Army
- Meadguarter, New D@lhi'instructad all the commands

to convene Review DPCs to consider the promotion

- of  the ihcumbﬁht holding the post Instrument
Repairer/M.P.I1. to the cadre of Electrician H.S.

{(I1). (Annexure-~&j).. .

21.2.95 The applicant was awarded commendation certificate

issuad by_tha G.E.

5,11.96  Some of the Instrument Repairer who were similarly
situated - like that  the present applicant were
considered for antedated promotion by holding

raviaw DPC.

13.1.97 Some of the Instrument Repairer who are Jjunior to

the present applicant were promoted to the post of



23.6.03

Flectrician HS-I vie their promotion order dated

1%.1.1997. (Annexure-7]).

The applia&ht was allowed to appear in the Lradse
tast for considsration af his promotion to the

nost of Elach ian HS~1I

The JppllCoﬂL passed the Tradas Test and wWas
sromoted to the post of Electrician H.S5.II1 vide
order dated 7.4.1997. ‘

The "applicant submitted raprasentation pr-v1nq for
consideration of his promotion to the grade of HE
1T and H.S. I. '

The &ppllCaHt submitted VWQr&«anLatlon 1nLer alia
praylng for CDHb@QU@ﬂtlol wramotlonal berefit hoLh
in the grade of H.8.IT and H.5. I. (Annexure=-11).

The applicant submitte Yo r&oregentdtlom which was

forwarded to the Headguarter, 137 Works Engineer.

The applicant appeared in the Trace Tast for
Flectrician H.S. I.

The applicant declared pas ssed vide G.E.Silchar
Part I1 order No.25 (annexure-15).

The applicant again submitted represantation for
conzsideration of his promotion as well as notional

seniority both in the grade of H8-~II and H.S. T.

The Comrmandar Works Engineer, wvide his letter
‘bearing No.  1228/DPC 2042510(2} informed tha
applicant that he may be promoted to Electrician
HE I with notional seniority at par with his
juniors who have been prom@tad,to_El@ctrician (8K

to FElectrician HS II earlier, with pay benefit



9.4.02

B.1
5.2

~with Electrician HS I &8s conveved earlier vide

letter dated 5.4.1997 (Annexure-17).

The Amy Headquarter, Engineer-in-Chief Branch, New
Delhi vide it’s letter informed that an expert
committee was constituted on the order of the
HQﬁ’hl@'éﬁTa Kolkata passed in 0.A4. No. 118/97 for

sl of grievances of emplovees,

redee

PRAYER

That the respondents. be directed to promote the
applicant to the cadre of Electrician (M8 TT1) with
immediate effect at least with effect from

15.10.1984 in the 1ightA-of the - instructions

contained in the Army Head-quarter’s letters dated

10.2.1995, 9.4.2002 and 24.5.2003 0 with ~ all
consequential service benefit including monetars

by nzcessary modification of the promotion order

of the applicant dated 7.4.97 in the cadre of

Electrician H.8-1T.

To direct the respondents to consider the
promotion of the applicanty in the cadrz of
Electrician H.S. I at least with effect from the
date of promotion of his immediate juriors in the
light of the instruction comtaiﬁ@d in the letter

issued by the Govt. of India,. datsd 15.10.1984,

10.2.1995, 9.4.2002 and 24.5.2003 . with all-

COﬁE@QUﬂHti&l_S@PViC@ benefits including seniority

and monstary.
Costs of the application.
Any other relief(s) to which the applicants are

entitled as the Hon’ble Tribunal may deem fit

prooperr.

bn'w;ls‘tﬂ‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

s

bejine applicant.
Nadts,

"
2

£ded
Freesugh
Subreada
{0
J9.08-03.

GUWAHATI BENCH

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case 0. A No /2003
Sri Narendra Chandra Das Choudhury : | Applicant
Versus — |

Union of India & Others: Respondents.
INDEX -
SL. No. | Anncxurc Particulars Pagc No.

0l ] = Application 1-23
02. o Verification 24
03. 1 Copy of the letter dated 17.2.78 25% 26
04. 2 Copy of the P.T.O. dated 8.12.86 27-28
05. 3 Copy of the letter dated 15.10.84 29 - 30
06. 4 Copy of the order dated 24.6.87 3i- 234
07. 5 Copy of the letter dated 2284 2.. 5 .44 K1
08. 6 Copy of the letter dated 1929514 . 4.5 ¥4 "
09. 7 Copy of the order of promotion dated 13.1.97 37- 3% :
10. X Copy of the Part I order dated 7.4.97 39
11. 9 Copy of the representations dated 27.12.96, 40- 492
12. 10 Copy of the letter dated 26.5.97 43
13. 11 Copy of the representation dated 1911.99 - 44 - 4¢
14. 12 Copy of the representation dated 3.9.01 49 -42
I5. 13 Copy of the letter dated 28.2.01 $0
16. 14 Copy of the Commendation certificate dated 21.2.95 | §
17. 15 Copy of the Part II order dated 23.6.03 S2
18. 16 Copy of the representation dated 19.5.2008 3 £3
19. 17 Copy of the representation dated 16.8.0%, v4-58
20 18 Copy of the letter dated 24.5.03 59
21. 19 Copy of the letter dated 14.7.95 £0

Filed by

p M ‘)@ﬁ.

Advocate

Date ¢, ;\/0 .02

\NMA Chamotren B0 Cho 0
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATL

{An ﬁppliéation under Section 19 of the

Tribunals Act, 1985)

0. A. No.

Administbrative

/2003

BETWEEN

Sri Marendra Chandra Das Choudhury'

Son of Late Nagendra Chandra Das Choudhury

Flectrician H.S; IT

Office of the Garrison Engineer
Masimpur, MES

P.O. Bilchar-25

District~Cachar,

ARSI AM

-AND~-

1. The Union of India,
Represented by thse Sscretary to the
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DE;AILS OF THE APPLICATION

Particulars of order(s) against which this application

This application is made praying for s direction upon
thé ra@poﬂd@nts to.pramat&. the applicant to the cadre
of- Electrigiaﬁb H.S. II at least with effect from
15.10.1984 as well as to the cadre of Elsctrician H.S.
I at with effect from the date of promotion of his
imm&diat@ Junior with all consequential service

benefits including sanlority and monetary in the light

of the instructions contsined in the Army Headguarter

letter dated 10.2.1995 as well as letter dated

VAQQJJNJhﬂ~C}Aﬂ@&ﬁ$5k661ﬁ&%%7
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Jurisdiction of tbé [ribunal,

The applicants declare that the subiject matter of this

application is well: Within® the Jurisdiction of this

Hon’ble Tribunal.

- -

atio .

The applicants further declare that this application is

Filed within the limitation prescribed under section-21

of the Administrative Tribunals Act, 1985,

Facts of the Case.

That the applicant is & citizen of India and as BUCHh he

18 entitled to all the rights, brot&ctiong and

privilegss as Quarantesd under the Constitution of
India. .
That the applicant was initially appointed in the vear

1971 as Wireman on regular basis under the G.E.

—

Silchar, MES., It is ralevant to mention here that at

the relevant time the post of Electrician Was the naxt
promotional post of the incumb&nt@Aholdimg the post of

Wireman, Lineman and Switch Board Attendant .

That, the applicant wWhile workihg as wireman in the
9&ar-19725 he was allowed to appear in th&vTrad@ Test
aftter baing found eligible for consideration of his
promotion to the post of El&ctkici&nx Be it stated that
the applicant was declared passed in the aforesaid

Trade Test for consideration of his promotion for the



post of Electrician in the vear 1972. Howsever, due to
alleged non-availability of sanctionad post of
Electrician at the relevant point of time the

promotion: of the. applicant to the post of Electrician

could not be implemented in 1972. Be it stated that the.

applicant is declared quasi permanent w.e.f. 3.6.1971

yide 1@tt@r dated '17,2;1978 issued by the G.E.,

Silchar.

A copy of the letter dated 17.2.1978 is annexed

‘herewith as Annexure-1.

That vour applicant being highly disappointed for non-

cion of his promotion to the  post of

5

considera
Electrician after a lapse of few years i1.s. in the year
1982 again appeared in the Trade Test for considration

of his wpgradation to the post of Instrument Repairer,

wWhich subseguently redesignated as Machine Precision

(1

Instrumant (in short MPIY. The applicant also declared

nassaed in the aforesaid Trade Test. Thersafter, vide
R.T.O. No. 49/86- dated 8.12.1986 the applicant was
posted as Instrument Repairer in the interest of state

under GE, 872 EWS but without granting any financial

benefit. The applicant thersafter accordiﬁgiy started

discharging his duties as Instrument Repairer.

35

A copy of the P.T.0. No. 49/86dated 8.12.198¢ - i

annaxed herewlth as Annexure-2.

-
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That it is sfatﬁd that the Daeputy sSecretary, Govt. of
India, Ministry of Defence vide Office Ordervb@aring
letter No. 3310/D8/(Q&M)/Civ-1/84 dated 15.10.1984

introduced a ‘three grade structure for facilitating

promotionsl avenues of the MES Industrial Workers by.
way of fitment of Industrial Workers of MES in pay
scalss recommended by the 379 pay Commission. In the

sald letter 3 grade structures were introduced viz.

(2) Highly skilled Grade T  (Rs.380-560) 15%, (b)
Highly SkilivGrad@ IT (Rs. 330-480) 20% and (c) Highly
skilled Gfaﬁ@_(ﬁg‘ 26@%400) 65%  and i£ is specifically
état@d that the order dat@d|15“10u1984 would be given
effect on the date of issue of the order. In the said
order item 3 Electrician iﬁ Annexure-I also ihclud&d
with the intention to provide promotional bemafit to

the incumbsnts holding the post of Electrician under

the 3 grade structures introduced by.the Government of

Indié,_Howevar, the post of Inétrum@nt Repalrar/MPI was
not included in the said order dated 15.10.1984 as é
result the applicant was excluded Trom tha bensfit of
Lhe promafional- scheme introduced vide order dated
15.10.1984 at tﬁ@ relevant time and as a result ﬁhe
applicant was forc&dut@ continue in the said post of

TR/MPT .

A copy of the letter dated 15x10“1984visaued by.

the Government of India, Ministry of Defence is

anngxed as Annexu re-3.

o ot
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4.6 That the &ovtuvof India, Ministry of Defence vide order

bearing letter NO . 91026/E~T-C/85/116/0(W~11), dated

24.06.1987, rationalized certain trades of the Industrial

cadres by way of redesignation in order to confirm to the

structure of the National Cla5$ification aof Occupations. By

the said order dted 24.6.87, the post of Linaman,

Switchboard Attendant and Wireman were redesignated  as

Electrician(8K) and those posts were merged with the higher

cadre of Electrician (8K} and those incumbents who Jjoined

much later than the appointment of the applicant and Were

working in the gfad& ot Lin@man, SBﬁa_wirémaﬁ% in fécf got
A 1ift over the br$aant applicant by wvirtue of the ordar
dated 24.6.1987. |

& copy D% the order dated 24ué,1987 is annexed as

Annexure-4.

4.F That vour applicant further 4b&g@ to state  that
Government of India, Ministry.of D@fenc&lvid@ 1@tf@r

Mo, 91026/E~I-C(3}/672/E(W.11) dated 21.02.1994 is&u&d

an &3d&ndum with reference to Ministry’s earlier 1@t£er
_Nou_9LO26/E;I%Cf88¥89fD(WMII)3 dated 24.é“195? made a

- further amandment by . redesignating the post of
“‘Instrument Repairer’ fo the cadre of ‘Electrician
(8K)™ with the cowturfemca of Mini@tfy of Finance,
goverhmeqt of India53 18tf8r No. I.D. No. 254-Works-

lf94 of 1994. The éforesaid amendment is communicated

vide GE’s letter No. 1000/P/1534/E-I dated 2.5.1994.

% el ®
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That it is stated t

in vien of the aforesaid amendment the post of
Instrument . 'Repair@r was redesionated as Eléct%iciah
(SK) long after the induction of other trades namely,
Lineman, Wir@man, SBA whiCh wera merged with the post
of Electrician (8K) vid@-order dats 24363193?. As 3
result of such belated decision of the Governmant of
India for inclusion of the post of Instrument Repairer
with the poét of Electrician by way of redesignation
caus&d much  loss and irreparable sufferings to the
present applicant in the matter of promotion; fixatidn

) ,

0 7T pay and loss of promotion prospect in comparison Lo

those junigrs who  joined in service ranging from the

year 1980-82 in the post of Wireman, SBA and Lineman,

A copy of the letter dated 21.02.1994 communicated

by letter dated 2.471994 is annexed as Annexure-5.

mat.vth@ office of the E-in-0’s
Branch, Army H@édquartﬁrs New Delhi vide letter b&ariﬂd
}NQEA Q0270/89/EC/EIC(3) dated 10.2.1995 addressed to
CEEC instructed all thes Commands to comv&ﬁa R@vi@w DRCs
For the incumbantv'holdiﬂg the post of Ih@trumant
Repairer/MPI who were oth@rmiﬁ@“@ligibl@ for promotion
and further directed to comaid@r‘théir promotion to the
cadre of El@étrician HS~IT with motioﬁal sgniority at
éar with their immediate junior i.e. Ei@gtrician
(SK)%Hir@man who have already been promoted to
Electrician MS-II and HS I. '

But most unfortunat@ly_the case of the applicant

Wa%s not CDﬁﬁid@F@dv for notional seniority, financial

LS
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benefit in the manner and direction contained in the

Army  Headauarter letter dat@d’ 10.2.1995 :which wé&

communicated . to Meadguarter 137, Works Engineer,
Commander Works Engineer, Shilong vide letter NO.

70203/2/3490/E~1-C(2) dated 19.4.1995. As a result of

such non-~consideration of promotion of the applicant
to HS-~TI as well as HS~I the applicant is suffering

huge financial loss in emolument and also loss in

promotion prospect.

A copy of the letter dated 10.2.1995 communicated
vide letter = dated 19.4.1995 is  annexed - as

Annexure-6.

That it is stated that in the light of the instruction

contained 1in the Army Headguarter’s letter dated

10.2.1995 some of the Instrument Repalrer, namely: Sri

-

. L "3 .
S.G.Bhattacharjee, Sri R.N. Btham®&achari who were also

working . as Instrument Repairer under the CWE, Shillong

and in fact they were also similarly circumstanced like

that " of the pressnt applicant but their cases W
considered for antedated promotion by holding Review
DREC on Sth November 1996 _in tarms  of  the Army

Headguartar’s letter dated 10.2.1995 and granted

promotion to the cadre of Electrician MS-II with effect .

from 15.10.1984 with the benefit of notional seniority

vide order bearing letter no. 1455/DPC/96~97/49/E1A

dated 131 January, 1997, Howaver, financial benefits

wers also granted to them following the order  passed
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in 0.A. 371/9% by  this “Hon’ble Tribunal although

cinitially the same was denied.

The present . applicant 'bging similarly -
circumat&ncadilik& that of Sri S.G.Bhattacharjes and
$Pi RUN. Brahmméchari in fact entitled to similar
relief from the respondents Union‘of India but the éam@
i$ derisd to the present appli¢aﬂt for the reasons best

knowr to the respondents. In this connection it may be

stated that although there was a2 apecific direction to

hold Ravi@w DPC in terms of the Army Headguarter’s

letter dated 10k2419§5 but the respondents did not take
any action for holding any guch\Q@vi@w‘DPC in the case
of the present applicant, as a result, the pré@ent
applicant is discriminated in the matter of promotion

to " the cadre of Electrician HS 17 which causing

irreparable financial loss each and gvery month. It is

-

Categorically submitted that both Srl“S”Gthattacharja@

and  R.MN. Brahmmachari arg  Junior to. the pf@gent
applicant as because Sri  8.G. Bhattacharijee was
apﬁoint@d as Lin@man on 19x7";971 and thereafter posted
38 imstrum@ntal Répair@r' on 8.9.1980 and Spri LN
Brahmmachari was initiaslly appointed as Lineman in the
year 1972 and thereafter posted as Instrument Remairaflv

A Copy of the order of promotion dated 13.1.1997

18 annexed as Annaxure-7.

That it is stated that after re-designation of the post
of Instrument Repairer/MPI as Electrician (8K) the

applicant was allowed to appear in the Trade Test in
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1995 for con%id@ratiaﬁ of hié promotion to the post of
Elactriciaﬁ HSwIi. The applicant declared passed in the
said Tkad& test and then he was promoted to the cadre
of Electrician HS-II vide Part II order PTO No. 14
dat&& 7.4.1997 i%@uad'by the GE, Siichar Division. By
the order dated 7.4.1997 the applicant was giv&ﬁ
prométional benefit to the cadre of Electrician M3 ITI

only w.a.f. 12.8.1995 whereas his much juniors namely,

r-) .

Sri S.G.Bhattacharjee and Sri R.N. Brahmmachari were

¥

grantad pfomotiom with notional seniority and financial
bensfit to the cadre of »Hé iI Wwith - @ff@ct from
15,10;1984; Az such, the applicant is meted out with
hostile discrimination and the action of -~ the
r@%poﬂd@hta infkiﬂg@d the fundamental rights of the
applicant guaranteed by Article 14 of the Constitution.
A coév of fh@ Part II ordervdat@d 7.4.1997

promobing the applicant ﬁo the . cadre o f

Electrician HS-I1 iz annexed 3% Annexure-8,

That it is stated that due  to inaction of the
respondents  even after the- issuance of the Army
Headauarter’s letter dated 1G.2.1995 the applicant is

denied of the benefits of promotion, seniority

-

1S well

38 Tixation of pay and monatary benefit in the cadre of

Electrician MS II with retrospective effect, which also

the aspplicant in the mater of

Q

5]

further causing loss t

promotion toc the cadrz of Elsctrician HS-I. In auch

compelling circumstances the applicant approached the

@

authorities submitting series of representations

&W“Iﬂ“ Crmctrn 2 mv{7
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since 1991 for redressal of his grievaﬁces more
particularly.” for consideratibnvof his promotion with
retraspective effect both in the cadre of HS II and HS
I at laast,fhom the date of promotion of his immaediate
Juniors, namely Sri 5.6, Bhattacharjée, Sri  R.N.
Brahﬁmacharix Sri M.R.Laskar, Sri 5.C. Nath. It is

relevant to m&ntioh hare that the appllCdﬂt Was alloweo

“to appear 1n the Trade Tast of Electrlclan H.5. I held

in Dac&mber, 2002 and the applicant was declared

passed vide Part II order, P.T.0. No. 25 dated

23.6.2003. However,  his Juniors, namely, Mr.
MTR.LaSkar,'and Sri s.C. Nath'and Mr. Ramakanta Das
were promoted to the cadre of Electrician HS-I. In this
connéction it is relevant to mention here that the
aopiicant succeeded a}l thé "trade tests on 'first‘
attempt'“and gained sufficient experience in the
respective tradeé. Mpreover, the applicant is one of
the senior most employee in the Eléctrical Trade but he
is deniéd'promotion in & most arbitrary manner in spite -
of his repeated reguest made tQ the Army Headquafter.
It ié pertinent. to mention here ”thaﬁ the applicant
submitted \r@presentatiohs on many occasions such a§
30.09.1991, 29.03.1994, 07.04.1994, 20,7;1995,
8.7.;996, 30.8.1996, 27.12ul996, 7.1.1998, 19.11.1999,
3.9.2001, j'9"5.2003~' In  the representation dated

30.9.1691 the applluant pray@d for r@drebaal of his

grievances so far hlS promotion is concerned lh the

grade_of HS~II as well a8 HS~I. He “had also 1nd1cated

that some of his juniors bUDQfS&d@d nim in the grade of

Nu ’ &me&mﬁﬁ
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H3-I1. The said representation was in fact forward@d to

~the E~in-C’s branch by the Headguarter CEEC, Calcutta,

vide letter bearing No. 110/417/EI dated 17th June,
1992, On 29.3.1994, 20.7.1995, 8.7.1998, 30.8.1998,
15.7.1996 27.12.1996 also made <imilar praver for

consideration of his promotion to the grade of HS II

and M8 I. However, on 13.7.1997 G.E. Silchar informed

the applicant- that his case for promotion and pay
fixation is under consideration and the rezult 1f any,
would be  informed to the -applicant as and  when

necessary or decision 1if any taken. Mowaver, in the

" meantime the applicant was promoted to the grade of HS .

17 with effect from 12.8.1996 vide Part II order dated
7.4.1997. In this connection'it may be stated that the

representations of the applicant dated 27.12.199¢ for

Cpromotion. to Electrician H.8. IT and H.8.1 at par with

his juniors were forwarded to the higher authorities by

the GE¥ASjlchar as well as by the CWE wherein, the case

of . the applicant was strongly recommended for

consideration on verification of records and declarsd

that the  case of the applicant for promotion is a

genuine one but to no rasult. The applicant urged to

produce all the represantations indicsated above at the

time of hearing.

Copies of the representations dated 27.12.1995 as

well as forwarding letter dated 26.5.1997 are

annexed as Annexure-9 & 10 respentivaly.

4.12 That vour applicant again submitted representation on

7.1.1998, 19.11.1999, 03.09.2001 inter alia praving for

\AéUUUNJnﬁ' Chomobron B2 Ck;sz;7
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conseguential promotional benefit both in the grade of

M5 II ahd'H*S“ I at leaﬁt.with effectbothe date of
promotion of his imm@diﬁt@v Juniors. However, the
repres&ﬁtatibn dated 3.9.2001 'waﬁ Torwardsd to  the
Headouarter, 137 Works Engineer for further ﬁ@cgsgary
action in order to remove anomalies in fixation of nay
on mrombti@ﬁ in‘El@ctriﬁal MS-T1T. However, no progress
is made thersafter by the respondents- in the case of

the present applicant.

Copies of the representation dated 19.11.1999,
5.9.2001 and letter dated <8.2.2001 are annexed as

-Annexure-11,12, and 13 respectively.

That it is stated that the applicant Was  awarded
commendation certificate issued by the Garrizon

Engineer being a diligent worker on 21.2.1995. It is
relevant to mention here that his fixation of pay altter

his promotion to the cadre of Electrician HS~TII is made

vide Part IT order bearing PTO No. 27 dated &.7.1998 in

the scale of Rs. 4QOOwéooO.whichvwéB communicated vide
letter dated 13.7.1998. 71t i%l further relevant to
mention here that the present appli&ant who appeared in
the Trade Test held on 4Fh and sth December, 2002
for Electrician HS T and d@clarad passed vide GF
S8ilchar Part II order Nox25 dated 23,6k2003. A8 such,

he has declared qualified for appointment to HS I but

till date no positive action is taken for consideration

of his promotion in the garade of H8-T.

PP ﬁ_' -
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Copy - of the commendation certificate dated
21,2u19955 and Part II order dated 22.6.2003 are

annexed as Annexure-14 and 15 respectively.

That vyour applicant again submitted represertation

dated 15.5.2003 and also on 16“8,%903 for consideration

4]

of his prmmotigﬁ as well as notional seniority both in
the grade of HS II and H.S. I to the higher
suthorities. However, the Commander Works Enginesr,
vide his letter bearing MNo. 1228/DPC/204/EIC(2) dated
21.5.2003 returned the dacumﬁﬁtg submitt@d by the

applicant and further informed him that he may be

=L

promoted to Electrician HS I with notional seniorit
at par with .hiﬁ juniors who have besn promoted to
Electrician (8K) tovélﬁctrician HS II earlier, with pay
banefit with Electrician HS I as conveved earlier vide

letter dated 5.4.1997. This decision of the respondsnt

iz highly arbitrary as because there is no specific
time limit indicated in the letter for consideration of

his promotion with retrospective effect both in the

cadre of HS II and HS I. Moreover, a referance is made

of the letter dated 5.4.1997 where 1t was indicated

.
na *

[N

that as and wheﬁ: the department will take a f

derision regarding his retrospective promotion would be

communicated to the applicant. As such, the reply of

the raspondents is seemingly arbitrary and in such

Ccompelling circumstances the applicant approaching this

Hon’kle Tribunal for redressal of his grievances.

Nostonolan Chowsbn X &mdzf7
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L2008,

Ut

Copy  of the representation  dated 19.
16.8.200% letter dated 24.5.2003 are enclosed as

Annexure-16, 17 and 18 raspectively.

5]

4.14 That 1t 13 stated that the Headguarter 137 Works

Engineer, vide letter dated 14.7.1995 also informed the
Haadquartér, Chief Enginesr, Shillong Zons, Shillong
that sinc@ - the orders of MPI/Instrument
Rapairer(Promoted from Wir@man; Lineman, Switch Board
‘Attemdant) were withhsld, lﬁh@y were not absorbed as
Electrician HS II thgﬁgh quaiified hawving ba%@@d the
Trade Test of Electrician, they were deemad  to have
qualifi@d-th@ Trade Test, HS II, they have now been
allowed seniority witﬁ 'éffect from the date of
introdgction of .thra@ grade structure ss parv frmy

Headauarter letter No.. 22.12.1968 as also directed to

B

"all other benefits, scale etc as one time relaxation

kut unfortunately these instructions were not followed

in the instant case of the applicant.

A copy of the letter dated 14.7.1995% is annexed as

Annekure—19.

" That it is stated that ths Army Headguarter, Engineer-

in-Chief 3ranch, New Delhi vide it’s letter bearing No.

90?70/73/86/510 (3) dated _ch April, 2002 it is

informed that an expert committee was constituted on
the order of the Hon’bkle CAT, Kolkats, passed in D.A.
Mo. 118/97 for redressal of grievances of smployess and

with the visw of intention to remove anomalies which
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are craat@d,whila impl@m@ﬁting the recommendationz of
thé éxpErt commititee report and asked for comments of
thé,varioua commands with the instruction to Submiﬁ'th@
s3id comments by lSth May, 2002. In the said expert
committee report more particularly in wafagrawh 13 aﬁd
14 it is observed that some of the Wireman, SBA who are
junibr to  the ‘incumb@mt - holding - the post  of

Flectrician, Armature, Winder and Instrument Repalrer

started drawing higher pay scals of Rs. IZ30-480
because of the up-gradation . against a auota of

10% of the total vacaﬁci@55 Be 1t stated that the

applicant is.  also a . wvictim of the aforesaid

clrcumstances as. such GE Siichar as well as CWE 137

4

Works Engineer, recommended the case of the applicant -

for the Vgrant of higher “financial benefit 1in the
upgraded Scaié with r@thogpﬁcfive @ffécﬁ at least from
the date wh@h other incumbents who are Jjuniors to ths
applicant in other trades was approved but‘till date no
action has been tak@n by the r@aboﬁdantg? without any
FrEason. Thar@foﬁeg ‘finding no other alternative the
&pmlicant approaching this Hon’ble Tribunal for a
specific dif@ctiaﬁ upoh the r@gpondaﬁta for grant of

finﬁﬁcial beanefits with retrospective effect both .in

the cadre of HS II and M8 I with immediate effect. Be

its stated. that the applicant is facing huge financial

doss for non fixation of his pay with retrospective

effect as such the cause of asction arises in this case

o

each and every month for non fﬁxation of his pay from

the due date. Aé such, the Hon’ble Tribunal be pleased

E - = . N B T I e T .
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to direct the respondents- to grant the financlal

benefit with retrospective effect both in the cadre of

HS II and HS I.

4,16 That it i3.$tated that the promotion of the applicant
in H8 II as well as HS I are due long back but Eha
respondant Unibﬂ of India on different pretext did not
take any id@éiﬁi@h in the light of the direction
Contaih@d in the GE’s recommendation letter and also in .
the light of the opinion of ' the expert committee
reflected 1in  the Army  Headqu&rter letter dated

09.04.2002, with all consequential benefit.

4.17 That it is stated that the applicant submitted several
representations before the respondents for grant of
monetary benefit and antedated ‘promotion but to no.

result. Hence the present application.

4.18 That this application is made bonafide and for the

cause of justice.

5. Grounds for relieffsﬁ with legal Drovision5.

5.1 For that, the apblicaﬁt_has‘acquir@d EY valuabl@ and
lagal rightr for grant of promotidn to the cadre of
Electri;ian HS II és well as HS T af least with effect
from the date of promotion of his immediate 3uniors who
were working in-other trades such as Wireman, 8BA, in
the light of the recommendation made by the Garri50ﬁ

Enginesr, Silchar as well as 137 CWE,

Qq%n?hgg“_CkAMJ%a§9W’CA”“%?t
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For that, the applicant is entitled to be promoted to
the cadre of HS I by virtue of his trade and seniority
and also  in thé‘ light of the report of the Expert
Claégification Committee éonatituta& by the  Army

Headguarter, ‘New . Delhi for redrassal of

grisvances/anomalies the anomal;@a;_which acourred  as

a result of implementation of the recommendation of the

earlier expert classification committee for fitmert of

pay scale in the respective trade, in short, in the

matter of fitment of Industrial category as indicated
in para 13 and 14 of the Army Headquarters letter dated

09.04.2002.

. For that, th@ applicant is esntitled to be placed in the

Grade of 'HS II at least w.a.fi 15.10.1984 and vth&
apwlicant is further entitled to higher pay scale of
Rs. 480-560 (Pre-revised) with effect from 15.10.84 to
31.12.95 in the rank of highly skfll@d Grade; I and
thereafter in the f&visad corresponding scalas, 1in view

of the discrepancies/anomalies shown above.

For that* the applicants<is also entitled to be

considered for promotion to the cadre of M.S. II in the .

higher pay scale as reflected in terms of order
contained in Army Headouarter letter dated 10.2.1995

and alsc in terms of CWE’s letter dated 14,7x1993u

»

Far that; the aspplicant has been promoted to the cadre

of HS II only with effect from 12.82.1996 dus to

discrepancies in seniority and also in view of
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snomaliss resulted while implementing - the Govt. order

dated 10.2.1995.

For that, after a iomg lapse the t%&dg of Instrument
Repairer margad with Electriciah Cadre vide Ministry of
pefence letter dated 215t February, 1994. As a
result, the applicant suffered seniority and
promotional benefit in the grade of Electrician at the
rélevant time when juniorg of the applicant of other
Trades who were merged with Electrician Trads got

promotion in the cadrs of HS II and HS I by virtus of

&

thair seniority in the cadre of Electrician as becauseg

'

they were merged earlier wilh the trade of Electrician.

For that, the applicant was not given the benefit of
antedated promotion both in the cadre of HS II and HS I

aven after discrepancies reflected in CGE’s,CWE’s

statement recommending the case of the applicant for

antedating promotion.

For that, the applicant | @ubmiiﬁ&d savaral
representations for consideration of his promotion with
retrospective effect &t-laaat‘at par with hia immediate
junior botﬁ in the grade Of‘HS IT and HS 1 th to no
Pesultx |

Fof_thatm the épplicant ihcurring huage financial loss

for non-consideration of his antedated promoticon both

in the cadre of HS II and HS I and due to non=fixation

of mpay, the applicant further incurring fTinancial loss

aach and every month which gives rise to further cause

\ﬁ(ﬂﬂﬁﬂwzhaCLQMw£w~%h°Ckaﬁd%;%
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of action both in the métt@r of prometion and fikation
of pay. |

5.10 For that, the awwlicamtlguff@ring 1@55 of promotional
prospect due to wrong adoptiom_of promotion policy by
the Army H@adﬁuarter Emgina@rmih~ﬁhi@f; New Delhi and
mora particularly in view of the fact thaﬂ.th@ post of
Instrument Repairer was included/mérg@d with the trade
of El@ctrician after a long lapﬁe‘ of timé- whereas
‘junicr trades like Linsman, LWireman, $BA were merged
with the cadre of Flectrician long back. As & result,
incumbent  who were Junior to the applicant but
initially holding the post of Wireman and SBA “got
jpmmotiorw both in :the c&dr@‘df MS I and HE I long

4]

ck. A8 such the applicant is meted out with hostile

digcriminatioqx

o

5.11 For that the applicant ig entitled to promotion td the
cadre of HS II at least w.s.f. 15.10.84 as well as he
is also entitled to promotion iﬁ»'th& HoS. I din the
higher pay scale of Rs. 480-560/- with effect from the
date of promotion of his immediate junior and onwards
under 15% quoﬁa»r@flect@d in the Ministry of Deferce
letter dated 15.10.84.

kr

6. Details of remedies exhausted. : /

That the applicents states that they had exhausted all
the remediss availakle to tham an4 there is no other
alternative and efficacious remedy than to file this

application.
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Matters not previously filed or pending with anvy other

Th@. applicant .furth&r declares that ﬁhﬁy had lﬁOt
previously fil&d any application, Writ Petition or Suit
before any Court or any ch@r,authofity or any other
Bench of the Tribuﬁal regarding the subject matter of

this application nor  any such application, - Writ

Petition or Suit is pending befors any of them.

Relief(é) Souqht for:

Under the facts and vcircumgtances stated above, the
applicant humbly prays that Your Lordships be ml&a%gd
to admit this application, call for the records of the

ase and issue notice to the respondents to show cause

O

as to why thé relief(s) sought for in this applicétiom
shall not be granted and Oh pardsal of the records and
after hearing the parties on the caugavor cauéeg that
may be shown, be pleased to -grant the  following

reliaf(s): S ' .

That the respondents be directed to promote  the
sapplicant to the cadre of Electrician (HS II} with
immediate effect at 1@a8t'with effect from 15.10.1984
in the 1igh£ of the inﬁtructioﬁg contained in thé ﬁrﬁy
Head-quarter’s letters dated 10.2.1995, 9.4.2002 and
24.5.2003 with all consequential service bensfit

including monastary by necessary modification of the

e
-

R NN
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10.

11.

22

bromotion order of the applicant dated 7.4.97 in the

Cadre of Electrician H.8-11,

To direct the regspondents Lo consider the

promotion of

the spplicants in the cadre of Electrician H.g I sat

M

lsast with effect from the date of promation of his

immediate Juniors in the light of

the instruction X

L. . ) ' . )
contained in the letter issued by the Govt. nf Indis,

dated 15h10,19845 10,2"19955 9.4.2002  and 24.5.200% . 3

i

Wwith all consequential service benaefits including J

_ﬁaniority‘and monetary,

i ¥

, . i

Costs of the application. E

ANy other relief(s) to  which the applicants are
entitled as the 'HDn’bl@ Tribunal may deem fit and

ropear.,

Interim order praved for

PR M"l'—‘ ~ e

During pendsncy of this application, the applicant

pravs for the following relief: -

That the Hon’ble Tribural be plessed to make an

PR LN £ TR

‘Obgervation that the pendancy of this application shall

not ke a bar for the respondants to consider the cane

of the applicants. , . )
.................. et e e ke i

: i
This spplication is filed through'ﬁdvocataﬁf §

Particulars of the I1.P.0.

Moo CAMG&@W G’@w
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VERIFICATION

I, ShriNarendra Chandra Das Choudhury,, Son of ‘late

Nagendra Chandra Das Choudhury, working as Electrician. HS

11, office of the Garrison Engineer, Silchar, do. ~hereby
declare that the btatementb made in paraqr&ph 1 to 4 and 6
:to 12 are true to my knowledge and those made in paragraph 5
_are true to My 1ega1 advice which I believe to be true. I
have not suppressad.any material fact. |
. : (g
And I sign this verification on this the e day of

August, 2003,

~
o
S

fJAnanwin0~C;QdeH“>dxﬂ 4Afﬁﬂ%j7
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e amepr e e s .l ¢ ."' \i\ s
CPaBRl 1) ONGER ’ ;o
UNIY 2 Gl 5TLCHAR D3y ' . IS SR O T B 9‘3

S

RSTN e SILCHAR CANTT . DATED = 137, .

‘

“81YEsTNS Y NAme | Catalony [T |
Nog b de Trde Jwef I pdxtloulal°~ﬂ¥3
X ! e ‘ a

(Lagsl PUO Mo 20 Dated 67 ')‘ui)
“““jfuwuujy

B i R A .

XT3 T
S Part I (a)

STRENGIH JHCHLAJL/PCGIID iid

1. 243572 Shri oUth ilu7¢2§~ﬁ orted drrnval on por
P J Deb VA (E/) nnL transfer fron- G 87
: . LdS, C/0 32 APO in tha
inlovast )f the Staie ¥
viet same date, '

f Tieated as jouiney 2
8] Jtanng time., -

N Lowned L” drav Hisn/ oG »
ddnissible from time tu 2.

Authy : HQ CE EC Cnl(H'Lq letter tio 13. ?22/2/97/ah/07/
Lngrs/IIC(L) dt 290 WAy 97 & GE 872 EwS, ¢/ 0 39 -
M, O, No 10V4/274/EL dat 0L Jun 98,

rart T oia) ends witis 51 ko 1)
Purt T (o) ~ MIL
piart 11 - WIL
Part 111 = Hil

PART, IV, (a)
PROMOIT CNAL PAY  FIXATICN

' 2“/’ 228330 shiri, Lotk 12 ()u~)f,1>)/ i ynd ;1L;u, S Sy

\ g FIC Das Choudhury 115 1L : in the gde of }lnct fi

in the scale of Je. 0> - ~ -
6COO/ ~pm wéf'same dante

DiT -~ C1-02-:97

OI#OB~97—F11ned'A/I Of i5,200/~ Py -
rd1lsing; pay frowx‘rﬁmﬁTm_
to 4200/ -pm weof  same 1

~pay fixed at fs. 40\,\,/1
“fron 12.8-96 to- JD—Tn.
N ro- fuxed at ks, 4200,
wof 1=)0-36 in thﬁ gdw_
FGA HS 11 in the scal-
}.\» -O(D—lo") 6000/ p!n v
same date.

DN - OL-19-97

01--10~57-Lined a/1 of is, 100/~
raising pay fron ls, 42
Lo A0/ -pm wef. sanoe

j —
Ao
i
|®]
@
o)
~J

3. 228350 Shri. G
Anime sh Dely Roy Hs 11X

4, 228349 Shri ~id o
S R Dey

- S8L Mo 2 to 4

Authy T LTAO(A)SI Y char
letter Mo LA/SL)
LT/Vol- AT dt L3

H
-~}

s

1

393,

N Contdw;..;sP~2/“

et

P

A o
O NEE



B81 872 mig PTQ No. 49/06 4t O7 Dol g, sheob d1.3/ 6 .

} LAV ECACIC AR S A0 A . '
S TgT-o3TooITIIIIEIIIIIITo- nooTITIIT
QPT_APPOTNTIENS | p D LIL Cont'd.
12, 228489 Shri chow ©O1 Oct @td BOL for O dwy% upto 08 Oct 86
HK Das (qpt) 86(FN) on T, but quqllfled for pen/incre-
_ ment/grwtulty etce.
09 Oct Gt EOL for 6 4ays upto 14 Oct 86
66(18)  w/o 1Z, but nob qualified for pen/
- increment /gratulty efca
15 0%t Rejoined AT o
86(FH)
0% Nov G%4 FOL fﬂr 9 days upto 11 Nov 86
86 (Fi) - on HC, bub gualified for pen/incre-
" mernt/gratuity etce
42 Nov Rejoined duby.
o6 (1) .
13, 228662 Shri Ghow 03 ToT Gba B for one day on 08 Nov 86.
' DC Das | (qot) 8s(¥), |
o - 40 Nov Rejoined al,y(09 Nov 86 belﬁg
S - gA(TN)- suuday)e.
part III ends with Sl No. 13, v
- i -F\_ ":r( ‘"‘\l ! I
577 TNORRASE(EOSTING U0 pARL IT=t
14, 223%30 ghri VW /man 28 Wov  Peported QTTlle on pt transfer from
NG Dag Choudhury (an) 86(TN) Ch Silchar, belng selected for pro-
' (&HQU'TOlaLT moticn Lo,‘qskrumout repairer in
dey’gnate) fne interest of state.

Trsorvening “ﬂrlod fyom 23 Nov 86 Gn
(‘,, T 8. 5 e “ ( cd as Ju\‘ll‘ ney / 47 ~AtndnT
1T

} Inther Wu~f“7°/2b\Q/WLC(°)
O o e B0 and 20 301 8/3IC(2) af
O e 86 and 0 Silchar B. 0 No.i008/
e Rl as 4D hov €05,

» QOTTO”‘T Jl\[

15, 2202730 )nri N / an 2¢ Hov Pl&ﬂ?¢#oﬂ f;'?i‘ff A jq‘rlneﬁi'\ L
NG Das Llouﬁhuxwr (35' “6 FN) fepﬂ}rif T ?:“2#3 n foax b S
\Incxt “O”IWTGX) in the o7 arl _~2(*115

Fesanonnate A5G0 Al g ced in n,oltl

N A
gme Atse : {

2 C‘.:-t‘{{nt‘utoﬂou‘i
ViZLgéhgy\;ZL<f
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OFT APPOINTIMEIT . LA IV n) st :
16, 243467 Shri Maz 07 Jul Appointen inJQuqsiperﬁqnent capaciuy

Khukon Ch Shil (ty) 036(FN) in the post of Maz wef the sne dntc

authy = ** '
" and GE &72 EWS letter No. 1011/421/31 at
27 Wov 86, ‘ : _

17. ME3/NYA shri  MMaz 15 Jun Appointed in-quqsi?dfmqnent capnacity
Bhabendra (ty) 86(FN) in the post of Maz wef the same Ante. -

K~litna

authy :~ ** |
and GE 872 EVS letter No. 1011/422/E1
dt 27 Nov 86, :

2

18. 243541 shri Eam Maz 06 Jul  Appointed in guasipermanent caprcity
Subat Rajbhar (ty) 86 (FIN) in the post of Maz wef the sare Aate,

Auth y —%¥ ) ’
and GE 872 EWS letter No. 1011/423 /81 at
27 Nov 06, | :

Army HQ, B-in-C's Br letter No,48747/6/EIC
oy dt 20.2.70 and 27304/BID at 07 Jun Té.

LEAVE | |
19, 243423 shri Mag 13 Oct Gtd FPL for one day on 13 Oct 86,
Faizul Haque (Qp¥.) 86.(FN) "
Lagtear N 14 Oct Rejoined duty.
86 (FN) - .
26 Oct Gtd FPL for 2 days upto 29 Oct 86.
86(FN) | . »
30 Oct Rejoincd duty.
. 86 (FN) S
20. 455600 Shri Mo 0% Oct G4 SL for 10 days upto 12 Oct 86.
MR Paul (gpt) B86(FN)  pmr. m. e, .
' o 13 Oct  GtA commuted lenve for 5 dayse upto-
;f 86 (FNy 17 Oct 86 on MC, debit-ble to 10
b days HPL.- ' '
: 40 Oct Rejoined duty.
S 06 (FN) ~ _
21. 243400 shri Moz Oct Gtd FPL for one Ay onm 13 0ct "o
KU Laskar (ng)- gg(FN)‘ : o 0 v

14 Oct Rejoined duty.

36 (FN) gghdant'd.....‘..u
At |

c
i SUB
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f LCOPY/

No. 3310/D5/(
Govt of India

.

VO

S

FTeR e b
%Am%&xwmig

0&M)/Civ-1/84

Ministyy of Defenée
New Delhi, the 1L5th Oct 1984

To
The Ghief of Army Staff
New Delhi
S‘lb : - -p 27 A :" e 1.,, ——gg ,: s bxrm ..) 11:-"1
BY JHE IHIRD PAY COMMISOL)
sir,

\

S

Based on the decisions taken by the Government on the unani-
moug recommendatins of th Anomalies Committee, I am directed to
comgey the sanction of the President to the Following 3=

(1) Upgradationof the followig jobs from semi-skilled
grade (Rs. 210-280) to tkeskilled grade (260-400) =

Sl

No,

1. Book Binder

2. Saddler

3, Boot Maker
T 4, ~ Carpenter
5‘5. Pipe Fitter
5'6. Plumber
-‘7. Mason

8o . Moulder

Qe Painter/Polisher
- 10e 8ign Writer

1l. Sawyer

124 Upholsterer

e 210290

ade-
~do-

~dow

=do~

=30

Re 260=400

=do=
«do=
~do=
=do=
-do=
=do=
~doe=
=do=
~doe
=do =

These orders supercode the earlier orders in regard to fite
ment of the above casegories workers in the relevent scales of pay -

from the date of issue of this letter,.

Fresh 1ndu¢t13n to Bhe trades listed in (i) shsll be from

//'U/)L_ o
g

Contdyyqs2/=



With viable mmber of jobs and if there non-
be ‘grouped to gether for the purpose of giv

Lo

20 .

4

b

mrg

e o
&

\A/K

(a) Semi-skilled categories to be Ldentified by you or feeded '

categories in the pay scale of fs,
bn&er the present recrultment rule
having rendered a minimum of three

210-290 already existing
8y subject to the worker
‘years service in the

grade and after passing the prescribed trade testy and

(b) Direct recruits w

Lth ITI certificats/Bx-trade apprentices/

NOIVT etc, inducted in khe semi-skilled grade, who have
v/ rendered 2 years service in that grade,

(1) Provisiof/introdicti,

(RBse 330=-480)

common category

n of Highly skilled grade II

and Highly skilled Grade I (ke 380=560) for

Jobs listed in Annexure 1 classified asg

'Skilled' depending on Bhe functional requirement of

higher skilled jobs,

mark percentage e

In the following manner as a bench

(a) Highly skilled Grade I ( k. 380~560) 15%
(b) Highly skilled Grede IIL ( R, 330-480) 20%
(¢) Highly skilled Grade (k. 260-400) 65%

This should be given to the trades enumerated in Annexure I

In the trades where th

the selection grade for th skilied grade, if provided, will stand
simultaneously abolished as a oB time measure.

2o
3e

| head of the Defence

,40

viable trades these should
ig the above benefit,
ahove benchemark percentages are intruduced

These orders will taske effect from the date of issue,

The eXpénditure involved shall be d
Service Bstimates.

This issues with

{Finance Division) vide

“Bqpt) of 15th Getob

1O
13,
16

ebitable to Mhe respective

kbe concurence of the Ministry of Defence

*

thelr interdepartmental Ko 1755/D1r/({A1/
er 19840 .

Yours féithfully,

S4/= X X X X X X X

( RAMA KRISHNA ) .

DEPUTY GECRETARY TO WHE GOVE OF INDIA o
Tele Noa 375040 :

.
-’---n--lb-ﬂ----------—'—---nm

Blacksmith
Fitter Auto
Fitter Pipe

Mason
Patctern Maker
Welder

2, Carpenter Se
S5e Fltter Auto Elect 6,
8¢ Fitter Refpiger~ 9.

tion Mach Refrigera~

tion Msch
1ll. Moulder 12,
14, Painter 15,

Y274

Blectrician
Fitter Gen. Mech
Line Mistry

Millwright
Turner
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Neo. 9o auu//?/c/ﬁfg JD(W ’/D
| Voo Dldas/BT0/067D (Ha1a)— -
o - Government of Indis . gﬁﬁf
- - \ , Ministzy?ofrbefenceg

TR - New Delhi; the 24 Jine 198y5{

o . |

iy 5 &

~ The Chief of the Army Stars ‘
NEH Delhi

¥

PUbject t BATLGALISATIGI OF TRADES OF THE 130U STRIAT,
CADRE OF THRE MES/ |

oL
LRGP
,,

_The Presddnt 4s plensed o sanction the redesignation ang
-eohdification of the following categories of

CAANALY gexsonnel~iﬁ the
HEZ Sn order to confirm to the streture of the National Classification
Oflﬂecupations Bon _ K

&~ =
Y =

D i

| Sxisting Dasignation § Heovised NGO : Code No% Pay seals

e %) ¢! R ~—

EXS

4o Charge Electricfan  Senfor Electrian 851610 35012500
I RGN - TB-15s560 <
2%  Chavge Mechanile Senlor Mechanic c: wdge e

2»  Charge Mechanie Senior Mecp.71. 885070  edew
T “ o o] | hanle = ©%9¢¥. :
; Evfr&getat&on' Refrifforation &
Alr
| (1S-I) R T R
°  griver Mechanical — Operator Rarth . 974,18 260-6-290-FB: G
2qiipme ~ loving Machlnery/ 974,15 356.8-366-m8-8
Equipment e T geatds 398=10=400, .

.

nditionlng -

ek

§ ;
: 3 97918
8o Ammature Winderg Electrician (SK)nyggééég' - de
By Flectrielan % i
bed— K *

bie s el
fe  Cabinet HMaker ' Carpenter (SK) ' 81180 (
~Ba  Carpenter Carpenter (SK) . 811,20 -do-

. S T
93 o 20 327 Qv

10,  Fitbter Pnpins. f Mechanle Petrol — 845,10 7 ~dow
2 ' _ i and Diesel Englne 845,13
A, Y g
12, Instrinent Repaiss e M2ebanle procisi on 841,15 7 wdoe

Instyument - 841@292;;
| 851,20

/ - (/]ﬂ/ ' COﬁtdnvacag/” sace
%0 . | o
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piernl smmen me ween e [ v . / /@‘ o =N \/
. }20.'&1@@1"3%07? Mechanie Hechanie . 84_507@ 6..?56&,@,@6_326_,8-,
el . R@friggrator | . emmw8w3°@8 10‘,(*!\(\
- “Fux p:*\/// P Machinist (SK) 830019 t::;_'maoﬁi

,.'f';.;;’ : D*w 20 Engine s {(a) Driver / 961¢.2@ -

Statie Drlllar " Engine Btatie (S K)961,25 .

«Boad Bh}?@r (”i{) & g Dyriver Mobile974445 _ -d o= =
mall, plant Cemproe - EL%nt (8K) (e) 97im0 — . _ « v« —
S30%3 }jxmpemﬁnaeauyua -Drlver Cone rete . 21@%22&@1?}34-525%-

E 'l‘f.ma% Gomnmte‘/ﬁlmrﬂgﬁix&r () mmsa,gg
R T ) =g . > .2 o " o~ -
LA 1»;..&,1,1.@1* well Boring we?l Drnler cum

pile @river V_jl’?om %emsm?%«zamews«;sﬁ

3 83&366«:%:- 8,;3 O
74 12 283366 90

RV Yina Man . - Elecrician (SK) 85.)019‘/ u»dcw
L ' i \/
L 38a Switeh Poarnl Attendant hecetrictian :(C’SI) ’;857., _mem
’ H K
A0 w.i..moman, Blectrician (SK)  ~ = .do=
ale HMason Imson (SKY 951.2¢ §
’ . _ . 95104@ .V/
. ' _ 95«199@ LI I-EN
i . - ggzeg,@ﬁx/
. ; -. 2030
| | ;9524601
) S 9ss.mﬁ/
¢ Dk Packer Grade X : Packer Gde I [ - 976,088 — e
~ : B AT 260«6@299~E3-6~'§0=2 ;
PR, Packer CGrade IT Packer GDE IX §, 8366w B =B300800
. B : : : /%IQ%EB@% Semrs.i‘m
' ' | T SRR e
¢ 230 Pipe Fitter  Fitter Plpe - 871,10 260«6—290»E8,m6w -
| i q26~8a006aEBm8»o9C
D, Plurhep , Qo 873..2@ ' a-rmm
Js 20 Tans Weaver S Cane man - W.L: 036 2%@@%5 gBudm
j , : 25C=EB=5-290, -
- ' - r \/ |
. £5n LI Attendant : L3if% Operator 979.36 R (g
2%, Yiotor pum A% ‘Len("'a nt Pump House Oparator 06107@ 26@«»6—900«1‘3m6n
2T : 26853664 TS -
: L i) o v/300m10e4909
: : / - —_ T
I PN Rallow Boy . Dallow Boy L e 210:—:/.1@206_”
T i ?somrng5~090“
4 é ;//
S fiz0lo Jolntazt Cable Jointex © 857,30 33@a3e370~16v”
. N {18-11) M — AQO-E3-18-4£10
b

1 N Contdaoag?/ee.e



4"0 . I _ B ir?’a"' \ | é)

v \ . ' ; .
. » . :u-:'}é;s"

. o ” R 0
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H L | . T LS l. . i \/ o . - — , Pesis, o .
88, /'Lifh Mechanle Lift Mecbanle (SK) = ;‘vgge-ggzgg—g@&;szensﬁ;/,
- § 7 366-EB.-8~390-16-400

' e ’ .
3le  nPattern Maker ‘/ Carpentar (SX) . 891.20 \‘/ = Qe
H2a ?@h&el@'ﬁeehanic‘ Voehlele Mechanie 843,26 L//f ww(Om
D3 “Telder ~- Welder (SK) 872,78 = Qen
K ] _ | ) | 872:‘9‘2‘!;9 -
1B~ Doller Attendant = Boller Atten~ ~ 962,20 \—  .do-
| » dant (SK) o .
360 Blackemith - Blacksmith (SK) 831,10 |  ~dow

88, Mowlder 7 ' Mouldary (8K) 7 7 725,10 v dom

‘976 Faipter. - Painter (SK) — 932,16 ‘f// o=
- o 932,39
8, Uphalsterer v Upholsterer(SK) 796,10 ‘/ e

v

A P~ — '

A4 j.&perator Pnovmatie  Operator PreUma= 713,10 - ~A@es

. ' "Tohols e tle Tools (5K) 97242 «— -

» N : \/,/ | f " ) N (Q, Q .
RS PO iafme Man Hammerman,(&S) 83140 __210-4~ : mggggm
Al Hate 7 o - Pate (85) . . =0 Q=

- / . \/ : .
ARe Volveman™ ~ Valveman (55) - el e

‘ ; . x/// e e L
ol Hnpdoow : Yazdoor (USK) 999 ' 196-3~220-E8=3-232
o _ ' . N \
A, Sanstlon i also aceorded for the mofificaticn in the existing
trades as ahoun below 3w N - -
€a4 - Ihs trads of Tatlor will be abdlished: s existing incumbants
vl s '

1211 be re~designated as Upholstareg,

)

e g

i The trades of Vehaxpoy Stringer; Coal Trimmer and 'Firemar
Wwill be abolisheds existing incumbants "in the pay seale of Rs,210-
290 will be redesignated as Mateso The ‘existing Charpoy Stringers
in the pay scale of Rz 196-252 will be redesignated as Mazdoors,

i ) » . v Contdoooo4jeoooco
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53 or will slso ba
o ine los ﬁﬁnated asg
rlrv} ) T} ﬁT rnk‘zn Qc tiV@lJ@

"’3?(‘?"* wii L b(‘ ne

faiture vreetmitment of Glazier
category Wil be obholished when existing holdes
(:»,“}:»G ‘V'? ;r\,\‘i O‘U ilﬁ .

KR
LAY

rocrtitment mMiles will be
b ano yﬂ"wrn L

anandsd ags
recTRltment as

‘3.

?’Gll as the
1 and dermtion will Ds on thse basis of above
Dlontlon as an Interin nonclivre, .
i The dWilaes of the posts will be laid drwn by the
seinnn radoe-Uhin g ,
e This l2%lter dssues ;
o

Tinmmeas (Dafonea

L
-l
b
PR
ct
fuy
D

.U.dn 1

. ne o
thalr YMa.ne Ho.l13

cnnurrence of the Minlstry
M -ILT of 1986,

~Yours failthfully,
s/ ,

(GoP BHEHUGUNA)

ndey Secretarv to the Govi
of India
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a
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elephone ¢ Mily - &6 tlej,on Lngd.col u*lar
. p boo o Aranachal, wist o L-:lf‘.’»’.’.
N N3sam - TEL 02J
LOCO/ 1/ 1334/ 1L 02 lay '94

AGE i/ih 3ilchar

:‘!sj_:;;.lv- brll

l . \‘f‘ )y vl (-; (): J y [.‘ C)f l; La'n‘. I-O ";‘.‘.':2(-/;.1.(.. \;;III‘ ?:. "’/‘_ (‘ ;'~‘:!,
Jdated 21 ‘.// as recolvad vide Hy CELO Ualcoutta No L3 1)0"?ﬁ

)
v

SN e .

Y

95@1/1“:\"1‘“/1.1(.« (2) Jdtd 1%.3,94 45 forwarded herewitin oy veur

infcimation and necessary information to thie existicg statbt
working in youx qur~u¥vn

S/ N X Xom XX
(3% Sharma)
, _ wvajerx .
wopy ' to = . Garrisen bagdnesr

L-1{RK) - Please publicsh the casualtices
bascd on the Govt letter in respect

of cri ting ,nsgxumnuh Kepairer, é
Topy of G o717 3 o 1ol 'Sc No GLOVE/ LS x3 )/c 2700 Geie i)
Ua b\.\; ;L -2.94} . -
1, This iinistry's letter No 9l ovclmc/w/sc,., { mll)
Jated 24th June 1987 regacding rationzjilsa ation of Trades of

Industrizl Cadre of the MES is amenaed as folillpw =

fdd the following 4.Ke as {(aj

o8

6 (a) lnstrument- Blectrician (3x)
Repairer : -
(Finance/works~-111) vide ﬁ>lr Fos Mo 284=Yoris«l /94 of Ly

/ ‘w‘"/ .“"y\" (‘i" ‘{"
: ¢ (ivenns lignimand)

Ea

.
7 Uan gecretary Lo the ovh of Intia

pon
-
.

J

91,10 o

This issuas with the concurrence of Hinistry of v elence

';q
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' .70903/2/3490/n1:(:
STHU/LITAKS ¢ zngrsL;
L CWE :Tezpur, ! ! :
‘fCWM,Din1an.1 i
;‘cun Shillong.q- B

P
B

SHEN

RUA7eL)

i
i 2, }Q'l3ﬁ7k
quarries vi¢o yoU)

1OTIOV INaTRUMANIRbPAIR/MP
ctrﬁcian(SK)“ﬁ“

!. |

~1n-C v'BR Army Hinatter-No

jon: and.necessary,action.ploase

%rs*eﬁl ;;- This 1s! tho dis
ter No. l228/SK/84/ELCC(2)

1 .
pmsal

of ! /eur
fdate 31 Aug 4,

.90270/80/£c/t1c(3)v“
sived  from'HQ: CEEC:Caleutta- vide: their lotter:No
cs/ELC(2) 'dated '08 ‘Mart95 15 forwarad, her ith

Copy of 'E-1n=C8s ﬁr'ArmysHJ Hew Delhi 'letter: Ne“90270/89/EC/Elc(3)L

dated lO Feb 93»@

onsequent
some ropresantion
‘regard ‘to.their Pk
have beenlgon? in“

a).\Since |
Electric van’ an
Ch/clectrician
YElectriciano,Iy

LR N

“b). “Review

'u. Wl T

T
AOLIOV - IWSTRUMENTuR*PAIR
'x;uElectrician (SK\

[ LT V i ¥ ‘J
§,",§{4 i

‘131500ﬂ2A/2

" I
ur, letter-No

omotienito.Electrician H.S. IX/H.

Rt i

/MPIiwere the:feader.' category:f

;Elec, HS}I- with!nct

However

“the’ aver—all'porcgntage of Ho5e

n rededignation ‘of, IR/MPI to Clec+rician~(
have -bean receivadifren oxiting IR/MPTH w}t

ior to introductton Three Gradov

AV

Structuro,

1 SRR ,«l,

: PC‘s,gxg to bo’ ccnvened and IR/MPI who arer
othepwise 8ligiblld for. promotien, ba’ceonsidered:for: promotian;to
ional senlority” at; ‘per:with. ‘thoir, immediate”i

junior LJOC SK/Hireman who have alreadyﬂboan promoted'ﬂ

oy

II/H‘S.-I

H

or ‘priomotion:to’
ere in no: anomaly inradesxgnation‘ofi

s

RO

HeS T The“case
o and,fnllowing docisions.have beonit

dressed ‘to CELC and cepios to other CEswcommand,W'

]
vacancie 'a;gyto e maintained as’ per“nxkk Gxisting insprﬂct;ons.
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'?gle ¢ Mily 6040 . -~ Coomander Works En;ineéfs“
: -~ Spread hazle ¥Falls
Shillong - 793 011

1455/DPC/96-97/49/5 14 e \j%ffjéh'97'
GE Shillqng L
GE (4F) shillong ‘
: i
~ PROKOTION : INSTRUMANT iPaIRedS/MLCHANICS. . -
PRECLSLON INSTRUMaNT. (RE-DLSIGNATED ‘4§ - .
LLECTRICIAN (SnILLbL) TO THE GR4DE OF |
ELaCTRICIAN (HIGHLY SKILLiD GRADE I1) =~
‘1s COnsecuent to the recomnendations of the Review Depaftmenz;;

Pronotion Ciomittee meeting held on 05 Nov 96 fconstituted ‘as per
#-1in-C's Branch, aH¢, New Delhi order No 90270/89/61C(3) dated

10 Feb 95, the following bx-MPIs (Re-designatea as siectrician (5:)
vide Governzent of India, ministry of vel ence addendun No. 91025/
~1C(3)/2395/u(wW-11) dated 23 Jun 94) are approved for proaotion:to
e grade of nlectrician (HS-IL) with notional seniority as shown
(. jainst their nanes :- ' ' Lo T S

O TS S e et e St iy T T ey, W P N i it i 4P m b TS Tt . wmy dme Weu -

_..__..----—..._-_._--.—._—_...-—.——..———-————;.———_.__—-—-—

v § Mg Ne, Name & I Promoted I wpate of g .- Eo&méﬁién-

~ { Designation I to i notional § . = where * -
1 I ] seniorityj - serving
1 ] I without § “*-- ..-- -

X i -] finsncial} 4 -~ Ty
B B D | eifect g . _ . 7.

ca)d (b) oo Le) 4 () .y T (e) . _ .

1. MiS/223370 Shri plect (HS-11) 15 Uct 34 G Shiillong
Satya Gopal
Bhattacharjee,
blect (SK) .

2. MuS§/229141 shri Blect (HS-11) 11 4ug 85 Gk (4F) Shillong
Rathindra Nath : : : '
Srahaachari,

Elect (SK)
[ o S T e
2. ‘before"ﬁhe”aﬁﬁ&é“prumD@TUHS“are*iﬂﬁheméﬁié&,mpleasaxansure

that these individuals are nédt involved in any;disciplinary cases
or Court of Inguiry, SPL cases and there is nothing sgpinst the
Individuals to Warrant witnholding of the above‘p:opoxLon.

R ) . . :‘ - ~ .

Continaed Lo pagge...2 -~ |

+
3

| "
: ueﬂﬁd/ //. . 1
B 2



3. The date trom which tne above dInalviduals are brought in
positicn against tie promoted Jrade should be intimated to this ..
Memes 06 the individuals who courd not be pleced in position in tihe
vlsher post staling reasons will be intimated to this HG by 31 Jan o7

'abes .

e Mecescary casualty to
L bodssue ol your PLO.

Plicse tske Lumediste
f‘,J: \/L‘j.t:y. ) ° . -

Copy to s~

1) g Cuo 1L Calcutta
.2) Hy CGu.&hilliung Zone
3) HQ Ck (4F) chiilong Zone
4) CwWo (4F) Guwahatl
5) LAO (army) Shillong
b) 40 Gy Shillony
) 440 Gun (4F) Shillong

thhis effect should be'published in tog

‘necessary action'aﬁd'?ccord.bpc

A

(Ashok numar) ‘ o
S ‘ ) '
Coomander Works bngineers
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Un g ?13::1’12; Divisggn p _,w{m D«a‘gq,g_ u"r JJ; 97 gaqe No—G/ s

. \—' . : ', P . . .
_pAY PI)CATIG\I ‘ e . ¥ ' . '.; o ‘_ - - Lo | ~ . 1" S
J-28, 354348 Shri FC-M 12~08-96 Pay flxe,d\at Bs 1290/~ wef S
' Su Chakraborty (HS—II) . 12~08-96 td 30-09%96 and re= : S
' fixed fer k. 1350/ wef Olsl 10296~ o,
e e ©t - . <in the Gde. of FGM - (HS-IL) in - I
cTe W the Scale’ of iss" 1200a30-1440-EB . -7
I Sy 30=1800/= Pm wef ‘£he, same date Coo -
oy DA N -', w:Lth DNI - Ol~l0-97, , R . T
.29, 243443  Shri..  Elect 12-08.-96 Pay leed ay Rs,lzgo/ P w{
. Ramapada Das-’ (HS-11) - ' 12-08-36 10 330 5+09-9%6- and re~{isti- .
S . B 1,35 /-Pm wef Ol—l0—96 if the Gde & . ¢
P ‘Rlect (HS-IL)-im. the Scake % S
. B 1200\-30-1400‘-9..8-34—1-80U/-r i o
o ‘ . o ' the ‘same’ ddte with-DNI Dl-lf ¥
: S : , .
| 30, 228633 ‘Shpi - EGH l2-08-96 pay: flxcq St g 18s0/= Purint
R chaudhary (hS-II) g the ‘Gde .of 'FQ4 (Hs-L1) in the.
o Soal}e s.la U"'30-1440—:'.B—3O—180~4 o
0w Bl same date- with DuN.I¥ i
v ST e 3.2-'%—97 (antidated on’ ul-OB--/?) o
. 3L, 228357. Shri . CEQM 12-98-96 ‘Eay f:\.)ce.él at 1380/- in_thé '
ST T CH, Bhattdchar;jee (HS-II) T Gde of FQh - (HS=IL) in the Scalay g
e . Qf Bse® 12@-30-1440-59-30-18&/- L !
v o ef the date with D.N.I* .
, S oo 2-08-9 ontldated on 41—08—97')
- 39, 228747 Shri, . Elect 12.-08-96 pay £ x»d\at ll3u/- inthe s ¢
. Indra iohan ¢ (sk) - Gde of :Blect; (3K)-in the seile of
" Sarkar o s e’ 953-.2&115.,-53.25-1503/-% .
S o wed the-same date, with-D.N. T
L . = . }.2—0?-.97 (antldatt.d 31«18-97).
- 33, 228638 Shri ~FQ4. 12-0@-9 yay ixed at K.1380/- in the . -
- 4,K Saha . (HS=1I) .t P EQL..(HS~II) in the scale. B
R SR of Bs 0230144 0-BB-30-1800/=
T '. wef . ‘l},h _séme date with INI . . o
‘ L 12-0&-9 (antlda’c‘.d o Ol-u8—~ SO
. 34. /228302 = shri - EQM 12-08—96 Pa y .-f ed at 1330/- in the .
. Rdnjit Singha (Ha-];l) s e «II) -in the gealé cf.. T
C e e S RSy lzw.-ao-uao-aa_s,,m /~ I
L _ -wef: tha date with DeN.I -

,Lz-os-q ntidated on. ul—m-'

908330 Shri Elect .\.2408—96 pay f wad ot Ry 1350/~ ;n u«w,

N.G Das chzou.iharséHS-LI) - eGde 0f1 ect HS.LI, in the g
. 4:,.~,~“ of Bsy 1 3«#-.1.44%5.36»—18’ /-
£ o - C o wef ‘the 'same date with DeN.I
' ‘ :.L2-L.,8--'9’?'s

(antlda ted QL—O&&J )

¢42¢‘/ . . ‘~"\~ \
‘ as ) \

| RESD r
fcr Gaﬁ:lson Eng:.neel‘

~
‘a‘

. o . N . o ” N ) v,. X ; "'
‘ “‘ E ' . o Contd..u&-ﬂ/



From g B

Sri Narendra Ch, as Choudiury,,
;-,sioc't,ricin;n Heldg T,

‘1 b ~I hb. P 2'3 /)O .

thicn of the Gnrison bngineer, i
Silenay Division, :

To
The ingineer In~Chief, .
Army liaad Quarter,

"OKAGHMIR HOU G v

Hew ikihi - 110011,

¥

(- Thrmugh Proper Chapiel ), ‘

Dateg, Masimpur, the 2/1 //c”‘ (/é, s ®
Subs=  Representation for_ promotion.
Ref g~ My Representation submitted through mpnr
Channel ( Copy of rnprnnnntation dat, 7”.:9‘#)
enclosad,

/
i
5
o

5ir,

With dun respect and humble submission ¥ beg
to lay the following ficts for favour of your ppm‘iazg
sympathetic consideration and favourable orders,

That S4ir, T Joinsd »8 Wireman 4in M:S on
3:6,1968, and thereafter I psssed departmental 0xa’~1n'at-<
ion held time to time and reniiired to appaar. Lo

That S4ir, at the time of my .joining in ¥ k.5
in 1268 the posts like wirem n, Linemen, uBA ware intnr\»
chatigaable and thnrse porsts were converted and redasigna«-
ted as " 0K, L‘loctric.tnn * in 1987, :

AS rogards mysnl;}‘, I was pmmoted to ‘the post
of MPI in 1986 but that too without any financial bonpfit
it was rather a feeder promotion to the pOSt of H.S,-3,

The line of pm"}otion for the ‘**lﬂeman 1n 1985
was as below ge :

from the post of wir emen to thn rost of E.‘lwctr‘ici'm and
then to the Post 7of c‘hm“n Xlectrician

un
from . lm post of vireian to the post of Instrus ent Repalrer
mnd then to the poit of charge slectricisn the detasils
thera20f were digciitiod in my representation clto ToTlo 9[5 -
Copy enclosed for favour of vour ready refoerence,

( COﬂtfin,.o?’/?. ) .

o




Y

~

187 aﬂ ), made ¢ Electrician vide No

0 ’;Z 2
7/[’ E/ - ) 57 %{ d '4u=reby {{9 again fallen to ‘the
group initially composed with Wireman, Linempn, SBA what
existed at the time of my initial Joining in MES 1n 1968

So T very much belong to the grade structure of 8killed
electrician renamed as dlectrlcian Heby IX,

44. ?

el
.(,

My lnngth of servtoo will show that those who
have joined much later than me in 1981 as ¥Yireman have been
fortunate enough to get promotion as H,%, Gr, II in 1993 end
will naturqlly as Such get the benefit of Gr, I befora me,
due to the fact that my position was not teken into consi-
daration, while your goodself know it for certain from the
records that for availing the Scope of due promotion as
charge Hlectriclan as per thne Policy existed at the relevant
time I passed the Trade Test for MPI in 1982 but got promo=
tion as MPI  1in 1986 but my junlors alreadv ‘got the promotion,

In 1984 also 3 ( thres ) other wiremen who were
my contemporary wer~ fortunate to get the pronotion to the
post of L. Grade - IT whereas T was promotpd a8 S,K, Flect~
rician in 1986 without any financial bannfit

Thus 1t would be evident from ﬂm«. facts stated
above that I was all through deprieved from 8ue promotion
for no fault of mine although I have duly obtained the
requlsite qualification for the post of I,5,: Grd, I equivalent
to charge L'ectrician,

ma Sir, 1f you kindly 8o through the entire
affalrs, your goodself{ will kindly find that if I were given
due considaration of my length of service, attainments 3. BXpPo-
riences etc, I could be riphtly pgiven 1,5, Grd, IT in 1087
wilch was over due to me but this benefit of H.S, Grd, II
was withheld to me until 1996 by causing deprivation for more
than 10 years and for all thene deprivations,_denial & with-
holding of my due promotional benefit in consideration of
Junior Wiremen can in no way be attributed to me, rather it
was Sheer my 111 lucic that my cnse was not duly considered
by the Authority, in formulating rules for filling the
highér posts,

Sir, in fine, I pray your goodself once again
to kindly consider my caan sympathetically taking into
account the fact thiat I Joined as wiremen on 3,6, 1968 under
you but having all raquired qualification Iiwas given a 1ift
only on 1986 as Mi'I and at precent holding the post of H,::,
ITI since 12-8B=96 wherrss the records availabie with vou will
) (Cmmm.an*




A 42-

@ % on

mmbly brove Wat my colleaguez who jnined as Wireman
mueh after ne say in 1981 aot tha promotion =s H,5,

Gry II or even chorpe Flectricisn long nge, setting an
axanple of injust i("n.

CThis 15 to request your goodself to kindly
remnove thn monzly and reitore ne in my propsr position
in view of ny dnte of joining { 3.6, 19(8 ) 28 Wireman
and nlbn(‘q‘l("”"’ pasaing the Trade tents nd £or this act
of vour kindnese 1 shal) remain aver grateful to you. as
duty hound and 9h:all ever pray,

fours faithfull Vs

\f\‘u&--\

(CHARSIRA Cli, DAS CHOUDHURY )
xﬁnctr*cim Heldy TI
‘T l'o‘ ] 'ioc P7833!)
0/G Gariison Lnglrmpr,oilchar Dwn,,
M :

l.a N
zdlchar, -
Copy to i~ y
1) Jul Dosgupta,
JC M tember,
Arny Hi, Council,
2) The General um,rntary ;

ALY Asmom I*II-S ﬂplovao‘x Unijon,,
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\ Teho 1 1ily.2602 Efdcact ¢h> Garricon Znglneer
ol Cantie P.C. drunachal
021/ 0/ {0y 2 toy® 97

1'
- ACE T/ Silchoar /N

' PERIRQBSHIITATI O FOR FRUMOTE O

1. A coyy ef 10 137 Wka Engrs lacteor Mo, 1225,8ce/28/
Fic(2) €td C5 Arx? 97 nddrasced to HC CRST Shill ong with coyy
o ¢his Divlisloneis appanded ol o Zor infe to L/*\ indl g,

( H f \ i
AG-H TEALY )
' R P oM
-{ : ‘ i B39O B
e e s e e fox CGarricon PBaginga

: Cowr = MIQ 137 HiR lotior Mo, R228/MCDG/28/2£C(2) Ged Se4.97
addeazogd to Khioy ©2820 Shilleny and copy to ¢his Office

3]

¥ . ~
¢ - ¥ionans oow,

L ad A% ABOYT
1 TaTaries veer 1'g Letter Yo. IN205:,7/2/19/71.C(2) ded 25 3¢l
97 and thls Ciflce Signal Bo, A=1662 &tAG GR.03457.

: 24 TTE 207330 Slwl NS Paschoudinucy MY now Moot H3-II hac
‘ curnitted an arp.ication dated 27 Dec 96 for hitas ycometion to
: Roct NS-I, un his junlers ava gottding hicher Snila of Pey o

-

o Dncorlelocl study of this ceso and other cimilar case
CoEeon that g

(a) 4 Indl 3 pro cutmitting thair apraal /Corsesintatleon

affigar o larne of 1 S yerra pnd An onm case after a lapnz
9 yerrs (In cueg of Ckrl DC Das, I'@Y of AGH (X)) ®'Gren).

(b) It& becomen wory Sifficuls for racement of ovan
@omuine cares of prremoticn Gua £o0 non avatl ability of

vaconsy for tha portlcular Gda,
, ra tha fncts dtgtod Ty tho in s oro corract., In ¢his
/ comectlen 1loaacs rofor our lettar Mo, L208/81/94781C (2) dud
14 Tl ©% under whdeh commants en thay cone was Larizrded,

-l

o enaldecdng & gonulneriiesy, of tho cazo it i o
o rreeommgndad that the A 8 iy b okl oved o aprany TTadn Tooh X

“—— o it

Mact MS-T, Lrreseritivo of [Ualent Ionbenily ond on pazadng ohn
Trade Tect, N Andl e cap by vwmonctad o v ang e, vith netie:
aendority at poe s &b bin Junrlors, with roc hemefied in the Gino
e HEL eordy, as vev vhur Imeey PG lstiev Dag 70203/2/24090/810 (3}
atdt L9 e S0 1mevi 7Yt (nd3lvldnal Daimiaes e unNCRrLaAKLnGg wi oo

ol ~ -~ " e
T T 1512

s . whe

he will not fumibayr ol aie Wi s sambord o/ Dime

(o It in Alzo remected Lo ¥indly Asmue ofminicsrative
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To
The Commandent vabrks Engineers,
M Q S Tt gt
HQ:.137 wWorks Engineer, a
m UR) ' T
C’/o 77 7P . ‘
Dated, Arunacﬂal the ")u, ch _999.

Sub 3 PRAYL.R FOR LONG=PENDING FINANCIAL BBWEFITS

ROMOT IONS, e

LA
*u: Hoe
Tt 4

sir,
With due respect and humble submission,»;I

beg to lay the following facts for favour of. your. king

information and favourable order with a view;: to mitigate

my extreme all-round sufferings for the- undue depri.vation

of my legitimate claimg pehdinge for years togethemrar
no fault of mine, T I S

i

That sir, your goodself is aware. that o

have been submitting several appeals & petitions toh -

the appropriate authorities from time to time for meeting
the ends of Justice to remove my genuine claims: that
have most unfortunately been deprived to me causing botn
financial & mental ‘suffering to me for no ‘fault of mine
despite my all through sincere services and also having
the rejuisite educational & technical quqlifications.

That S4irp, I have preased these points to the
authorities in my several. representations and appeals but
these admittedly genuine grievances and claim are still

lying unsettled .and thereby my sufferings are still conti~

nuing, For mstance, I may beg to refer you to my recent
representation dt. 27.12.96 addressed to the. Engineer-In-
chisg; Army Head Quarter, New Delhi through proper: channel
which is yet to- obtain the final orders on the prayer from
the concemed authority to end my sui’rerings.

Sir, incidentally, it may be mentioned that
long 31 years ago on. 3-6-1968 1 Joined theM £E 8 ag a
WIREMAN and passed Several examinations to fully qualify
me for promotion to the higher posts as per prevailing
procedure and line of promotion., I held the post of MPI
(MACHINE PRECISION OF INSTRUMENT ) in 1985 but I am sorry
to mention that the promotion was without any financial
benefit - the responsibility of the higher grade/post
wag entrusted on me but till date I am deprived of the
due financial benefit, so to say I have been denied the
fair justiee . ' (Contd, .. .2/2)

~
i

-

E\
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& ' sir, your goodself knows Lt that at the time
of my Joining the MES under you in 1968 the posts like
Wireman, Lineman, SBA were inter changeable postis as |
because all these"posts belong to the same cadre and the
requisite qualifications were also same, and these posts
were grouped together and redesignated as." S.K. Electriciann
in 1287, And in 1987, I was made s.x.Electrlcian ( Ref.
order No. 91026/EIC( 2)672/1 w=17) , dt. 21. 9h§;a'\d thereby
Sir, what happened I nave again been taken to; the group.
of wiremen - Linemen - SBA which posts existed.at the
time of my Joining in MES in 1968 and it therefore goes
without saying that I very much belong to grade structure
of " SKILLED ELECTRICIAN n renamed later as ELH)TRICIAN
HS = II in which post I was taken in 1993. Hemé 1t is
necessary to mention that the Junior incumbents who
joined service SIXIEGN/SEVENTEEN YEARS Later than were
so fortunate to get promotion ag HS Grade = II in 1993
but for no fault or lapse of mine but only ror denial of
natural Jjustice which a govt, employee of what;evgr rank
and status he be, is protected & guaranteed by the . °
Constitution of India and by the Fundamental : rules, -This
humble self being senior in length of service . by 16/17
years as already stated was promoted as HS Gr-II only.
in 1996 i,e. after long 3 years of his Juniors who were
promoted but to repeat NOT FOR HIS LAPSE OR FAULT and
that 1ift to the post of HS Gr-II given to me in 1996 -
was also not with due financlal benefits. '

Sir, if your goodnelf kindly look back to
1984, you will find that 3 (three) other wiremen who were
contemporary to me got the promotion of HS Grade -~ II in
1984 while I was promoted as " gK ELmTRICEAN""in 1986
only and that too without the due financial tj;enefit.'

-“:

Sir‘, it is necessary to memtion that the
facts indicated above will evidently prove that I have ,
duly obtainad the requisite gualificatlon etc. for 'holding
the post of HS GMADE-1 (ONE) =quivalent %o CI!ARG::. ELECTRI~
CIAN - but I have be2n most xmfortumtely derrJ.ved the
due, legitimate nd long pending promotion o{t‘ higher grades,
for the reasong not known to me. If you Sirf kindly go
througi: the record that your goodself will be able to
safklsfy yourself that I wis rightly due for fpromotion at
least as HS GMDE - II in 1987 waen my Junio*rs were

( Contd....?/))
_ E
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promoted, and this promotion wis given to me after long
10 ( ten ) years in 1996 to cause deprivation of the
benefit to me in utter violation of the principles of
natural justice and the pmvisions of the or‘ders & rules
in force and this " Promotion * to H3~=II in 1996 was
also without any financial benefit - ag a result the fact
remains that no benefit is given to me. x;_-

Sir, I understand that my represemaation at.
27.12.96 addressed to the Engineer-In-Chief Army Head~ -
quarters, New Delhi submitted through propex‘ channel in .
the matter of my grievances and deprivation of‘ legitimate
claim of due promotion deprived at the latest in 1987
when my juniors were promoted was forwarded to: sHQ. 137
Wworks Engineer - ( Ref. G, E No. 1021/A/1254/EVE at.
13.3.97 and it was found later that my claims. were gemd.ne
and hence it was also recommended by your. goodﬁelf in Memo
No. 1228/MCDC/28/E1C(2) dt. 5.4.97 that I snould be given |
promotional ben2fits etc, at par with my junior to remove a
my geﬁuine grievances,

But Sir, to my utter misfortune till date
I have not been given the long pending promotion with
financial benefits Yo honour the principle.of natural
Justice and the providions of rules & orders. in force,

Therefore S8ir, I pray your goodself to be
kind and gracious enough to consider my case and issqé
proper direction to the authorities for redressal of
my grievances taking into account the fact of my date
of joining in MES as WIREMAN on 3.6,1968 and the emina-
tions passed, qualification and experiences eamed and
thus Sir award me the due financial benefits that wasg
wrongfully withdrawn from me by depriving me grom the
legitimate claim as guarinted to me by Law iniiforce and
for thig act of your kindness I shall remain éver grateful
to you as duty bound. ‘f

n
Yours I‘aithfugflly,
el - | ) 17\ Mewv 99 \\h\jﬁ KJ\R& .bm CA Wllv?
et s oot et s o s i e = . LC/LL,«_/L‘L; i eun \/7/ S /')
M.E.S e - }?—L%E >°
Cfo (71 = S/Lé'g,{LNI Yiviadm
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\ The Commandant, o :
f FLQ. 137 Works Lngineers, - o ’
Q99 APQ. ,- S

(Through Pr per Channel )

Seho PRAVE

! N

$NOE

i, %)

P

NI

v\.l(w.\'t humbIv 1 beg 1o reler vour Bind <t At Nsimpar awhen ver
goodsell’ was gracious enoudh (o Lranl me an interview o Fepresent-iny all the loises
drawn genuine grievances [on t7.07.2001 at Power Hou:\:"(_'m*?‘}'“"'*_, Masiiopur.
During the interview in the presence of the Dy Commanding Work s Enaineer (Eeiniy
and the Garrisan Engineer, Silchar, |

Your’ goodselt] gave me avpalicnt hearing n:ud-};in fine, ~uur y."‘(x{sa*i"‘
very Kindly assured-me that you would investigate into the entire allairs amd ensiie

my genuine grievances and also assured me of the justize

As directed, tavain siate here under the faos Yer fmoour o VOUr
! ; ‘ .

i

perusal and coasideration for lavourale order. I

That Sirs 1 oentered in SCIVICe I 908 as an FERCTTRICTAN ISER

SKILLED) which was cquivalent to wireman (Semi-Skilled),

There has been @ re-structure of ihe P et Dy Dw wthoriy, i
which a provision was made that afier necessary test the Electricrandwireman (Seini
AL ' ' (

Skilled) would be taken to grade - 11 as Electrician HS 1.

My colleagues who were much JUNIOF 10 Me were given he feacfr of

high scale i as Elecirician 1.8 <11 in ;00 White e e d T e v e
FERE and b doined ac Plohicin o 4 FZO8). I thic ronnee: i <0 n Hos e of

Shit MR avkar ang Sr Rame Kanra Das (e o, S G N T N TR TR TR T

(e P LOST) Lo vory blessimg and tice benelit of the hever seate nes iceirician MY

< ¢ : | :
W%o OWQJ . » ‘j .

RTINS
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Wi 1994 under the new structure, but for your kind: information 1 beg to state that
although 1 joined Tong 11712 years, carlier then the above mentioned MR Laskar and

Rama Kanta Das but they got the high scale i.c. Clectrician HS 1 in 1994 while got

the benelit of the scale in 1996 i.c. 2 (1wo) years later than my junior Colleagues Sri

MR. Laskar and Sri Rama Kanta. Das.  Although. as per Governiment of Ilmclia‘

Muusiry of Defence fetter No. Y1026:E1C2)672(0W-17) i 21721994 Tam cnm)ed
ter the benefits  since 1987 but the ﬁnancial_bcncﬁts were extended to mie in 1996

f.

iy as a result I was deprived of the benefits for year together.

In Hns connection my last mplcscnlatlon dt 19 11. 1999 may also

’

bonite be referred 10,

If a detail o\mnnannn s nm(lc and I am given a panent hcarmg ['am
confident that it will be cwdcnl that the mcumbents junicr to me by 16/17 years in
service were forunate Lo get promotion as HS Grade-i in 1993 also . 1n :his way it
SR seen that 1 have been dcpm cd ol my lc«'mmum rigit and claim i(\r no fault of

: N
"y N
[

beas atinply desicii the scope intime and thee the wmiers arg aiven beaefis

SRR TR DR AR TE | ;n.-.l'it';‘ \ tcvuinr- ('l;ﬁvv:.
DR . . t A%, - Lo e . FERE . -

sermation. | olew o cite the T T L Ly dhree

o C Dt SH R A baskarand SR 0 6L, crreinied
N s 0 I90E siing with me bt e o RN i of

L BRI Ve of Stpdv length of Senvice ik por . 2hic fest but
e e e e o the saine date 301908 alone widi e Aoy Dinta, S

S deshor a5 KT Bhor but in their case in ;.'.i\'.ing;-!iw. bestelita of S H they

WO A it o g0 Huougle anv et and without going tirough any lest these
forfunme conengoes of mine gci vour blessings and the HMS 1 in ---- but in case of
vost iis nble unfostunate memorialist who although joined in service in same
cadie along with the above mentioned gentlemen did not give lhc?ﬁnanc_ial bencfits of
S (Electriciany until 1996 on the sronred of “Passing the Téxt™ which provision
ot uted 5he cose of the alove aamied collcacues s AJON Dutia é others but

strctiv applied inmy case and thus Twas deprived of the benefit of the Scale until



o . o i
1996 1n this connection PTO No. GIi872 EWS PTO No. 11/86.dt. 17.3.80 Sheet No.

2/2 for Sri Ajoy Dutta may kindly be referred to. i

.

1 beg to mention that 1 joined in service in 1968 and during tlus year
except the annual incremental benefits T got the only once a benefit of the HS 1 Scale
fixation 1.e. during thesc Jong 32723 years only one bencefit of ihe HigheniScale and

that too in 1996 only.

From all these points it would appear that | have been denied justice

and hence this ;ﬁayer to your goodsclf with hope. and assurance that 1 shall get justice
this time from your goodself and | shall be given the financial benefits of promotion
i Llectrician TS 1 grade w.ce.f 1987 as énwisagcd in Ministry’s letter No.
Uit '.':t';r“:?‘('if;‘)(37?../D(W~|7) dt. 21294 10 meet the ends of justice and subsequent
pramotion morespective higher scale and grade f:aking into account the effect of my
presnadional heoeiit in 1987, | | .

i '

1 again pray vour aooietiom i kind and eracious enough tu kindly -

conetien e tie bemeliE GE TS i L T e e el o G ey
i eod ROT LS GOT OF vy it e e e wradhl to you, as duty
potee s shall ever pray. '
[
s
AR . ‘
oo fotbially
fu
;. . £
- ‘ .
' U2 SERTTT2001 ‘ 5
L D sl I '__l,»x\ i
WN

AES2ER330
U NI 60 DAS CHOWDHURY)

Elect HS-I
GLNILCHAR,
¢ .
/
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Office of the AGE E/M Silchysr

- . PO : Arunachal’l
o Dist : @Wachar(Assam)
2% |
106/{}(7 JE1 ' ~ )2 Fen 2001

MES~228330 Shri KC Dys Dhoudhury, Elect 15 IIV .
(Through I/C Elect Suiply Sec) A
ALOMALIES II FIXATION OF PAY ON PROMOTION IN

RLSPHCT OF MES-2286330 SHRI NC DAS CHOUDHURY,
ELECT HS II :

A copy of GE Silchyr letter Ho 1612/608/E1R dated 27
Feb 2002 is forwarded herewith for your information and

‘resubmission of application as direct~d by HQ 137 Works

Enginerrs for further action. _ Py

Telephone Mily 2500 Office of the GE Silch_r Division
PO : Arunachal Dist : éacharv(Assam)
PIMN : 7838025 '

1612/608/E1R 27 Feb 2002 ;
AGE E/M | )
Silchgr | A

ALOMALIES IH FIRXATION OF TAY CM PPC)MO’I‘ION IN R/O
MES-22E330 SHRI {C Dag CHOWDHURY, ELECT HS 11

1. Reference your letter No 106/423/E1 dated 29 Sep 2001,
2. Applicetion dated 03 Sep 2001 subimittediby Shri NC Das

| =N

Choudhury, Elect '3 II forwarded to~ HQ 137 “ofks Engrs for
favour of further action, ['Q 137 wks Engrs intimated that
since the serviee kook of the indvl is centralised his cgse
should be progressed wuith HOQ C  EC Kolkata,

- - Lo ——
2. You are hereby advised to obtain the following
documents from the individual and forvard to this office
for our further necessary action:- -

(a) Application addreszed to 1 CE EC Kolkgta
(in qu.druplicate).

(b) Comperstive stat: ment of pay fixetion to juniors
who were drawing higher pay (in quadrupliczte)

< Qﬁj£/ 5a/-
{ S S (5 K Rai)
W ‘ ARk
‘ /’ 0 (/aﬂr GG rrison Engineg:_ar
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The Chief Engineer -
Eastern Command Kolkata
(Through Proper Channel)
AN APPEAL IN THE MATTER OF PROMOTION |
Sir,

1. Most humbly _and_z respectfully I beg to lay before you the following few lines for your kind personnel and
sympathetic consideration please. ' o -

2. That Sir, I submitted my prayer for consider my case for prorhotion to yq‘ui end through proper channel vide my
application dated 21 Mar 2003. ! , _ '

3. That Sir, several time submitted my application threugh proper chansel but every time the application turned
down with this or that reasons. v = .

4. That Sir, after the length of 36 year service in the Deptt. I am depriving from my promot‘jion which has
demoralized me and I have been depressed. : o

5. Ithercfore, pray your honour to be kind enough to look into the fact syrrfpathetimlly so that I may get the justice
for promotion as acknowledgement of my hard work to serve the Deptt and for this act of your kindness . I remain
grateful to you Sir. o : » ’ '

I
K}

Thanking you Sir.
Yours faithfully, - .
: Narendrast Das Choudhury

. c o ' MES No 228330 = .
Radso s A “”W[ 200 - ‘ Elihocdor ¥ I*Z/ﬁ
Copy to:- ’
The Secretary | - for information with details for take up the case with approptiate authority please. |
AA MES EU, Silchar Br R e




The Headquarters: Chief Engincer,
Indian Army,

Eastern Command,

Fort William,
Kolkata-21

(Through proper channel)

Subject : AN APPEAL IN THE MATTER OF PROMOTION

Sir,

Most humbly and respectfully 1 beg to submit the following fox fwom of your

kind pcrusal, sympathetic consideration and neeessary orders.

1.

That, 1 joined my duties as "Wireman" in the cstablislnncnt of Garrison Engineer,

- Masimpur Cantonment (Silchar within the State of Assam) on 03.6.1968. 1 am

a matriculate and a certificate holder in "Wireman trade” from the Industrial Tlammg
Institute, |

That, 1 passcd the Trade Tcst for Elcctrlcnan m 1971, However, I was not plomolcd
to the higher post after qualifying myself in the smd Trade Test.

That, 1 passed the Trade Test for MPI in 1982 and got promotion to the post
of MPI in 1986 without any pay benefit whatsoever.

That, 1 passcd the Trade Test for Electrician HS-11 in 1996 and got promotion

to the said post with an advance periodic increment only in the higher scale.

That, senta petition through proper channcl to in Engineer-In-Chief, A1my Headquarters,
New Delhi on 30-09-1991 cxphlmnﬂ inter-alia, as to howl\\ as depnvcd of promotion
to the post of Electrician HS-1I in 1984 when my three colleagues having the same
status of being wireman and inter-se-senior ity, were pxomotcd to the post of Electri ician
HS-1T followed by the fact as to how some of my Jumox colleagues having the
status of wireman, were promoted to the post of Electrician HS-1I. Under in said

petition, 1 prayed for allowing myself to appear in the deu Test for Electrician
HS-11.

ANNEXURE - (A) is the photo copy of the said petition dated 30.9.1991
- |
/
« (»//A/ _



SV

¥, :
The reply to my said petition was communicated vide letter d'}ted 17.6. 1992

ANNLXURL - (B) is the photo copy of the said 1cply dated 17.6.1992.

That, I sent a similar petition through proper channel to the Engmcc1 In-Chief, Axmy

- Headquarters, New Delhi on 29.3.1994 stating inter-alia, as to how I was deprived

of higher pay and allowances after being promoted to the ])ost of MPI in 1986
and prayed for adequate redressal thereof,

ANNILXURE (C) is the photo copy of my said petition dated 29.3. 1994

However, 1 did not receive any reply to the said petmon

That, I sent a petmon in detailed through proper channel to in Engineer-In-Chief,

- Amry Headquarters, New Delhi on 07, 7.1994 praying fox p[omotlon to the hlg,hu‘

cadre.

- ANNEXURE - (D) is the photo copy of my said i\l)pliczition in detailed dated

‘ 07.7.1994.

However, 1 did not receive any reply to the sajd peﬁtion

That, 1 drew the attention of the ‘commanding works Eng:meer HQ. 137 \\01ks

Engineer, C/o 99 APO by sending a petition through pr@pm ch'mnel on 20.12.1995
praying for promotion to the hlghCl cadre.

.;.

ANNEXURE - (E) 1s the photo copy of my said petition dated 20.12.1995:

However, T did not recejve any reply to the sald petition.

That, I sent a petition through proper channel to the Engincer-1n-Chief, Army

- Headquarters, New Delhi on 08.07.1 1996 with a copy in advance to the said authority

praying for promotion to the higher cadre.

ANNEXURE - (F) is .the photo copy of my said petition dato 08.07. 1996

Pursuant to said petition, 1 was asked to submit my explananon 'lllegdly for
commlttmg misconduct under certain averments in the said pctmon

ANNEXURE - (G) is the photo copy of the letter dated 15.7. 1996 from the
appropriate authority asking for explanation from my end.

ANNEXURE - (H) is the photo copy of another lctt@r dated 13.8.1996 asking

- for explanation from my end.

That, I submitted my explanation through propeli‘f channel on 30.8.1996.

H
H
i
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E ANNEXURE - (I) is the photo copy of my said  explanation against which I

did not receive any reply whatsoever from my disciplinary authorities,

That, I'sent a petition throy ghproper channel to the Engineéln—Chieﬂ Amry Headquarters,
New Delhi on 27.12.1996 praying for promotion t@ the highér cadre, |
ANNEXURE - ) is the photo copy of ‘my said 5I)plicati01l in detailed dated
27.12.1996. - |

ANNEXURE - .(K) is the photo copy of the lettejfr dated 13.3.1997 from the
appropriate authority intimating myself of the fact that -m;f applicatioh dated 27.12.199¢

was being considered by the higher authorities and that I would be intimated about
. ! | |
the progress of the matter in due course. -‘

ANNEXURE - (L) is the photo copy of the letter dated 20.5.1997 from the approprjate
authority forwarding the findings and decision of the Hea‘dquart»e_rs 137 wérks Engin'éer.
In his letter dated 05.4.1997 vide ANNEXURE - (L), Headquarters 137 w&ks
Engincer had been plased to admit that the facts having stated i::n my' applicatfion'
dated 27.12.1996 vide ANNEXURE - (J) were correct. And consxﬁering the genuincni;esé
of my case, Headquarters 137 works Engineer had been kind enough to recomm"end

However, for want of any such formal instruction towards appearing in the Trade
Test for Electrician HS-1, 1 had been constrained to send two more applications

on 07.01.1998 and 19.1 1.1999 vide ANNEXURES - (M):and (N) respectively praygivng
for promotion etc. J -

I did not receive any reply against my petitions datefgl 07.01;1998 énd 19.1 1.1999
vide ANNE_XURES (M) and (N) respectively,

&
8

i
¥

That, the Trade Test for Electrician HS-I was held in januar'y, 2‘0:0‘0 and the result
was intimated in November, 2001 to the successful q’_éndidate’s o‘hly.' It app’eaxfed
that three of my junior colleagues viz., Mr. M. R. ﬁaskar, Mr. S. C. Nath and
Mr. Ramakanta Das, who amongst others, had earlier ;f.supers.eed'ed?: me to the pést
of Electrician HS-1I, had been, in fact, selected for the po'stj of Electrician
HS-1'and they are awaiting promotion. But surprisingly, [ have not .y.e:t been intimated

-anything whatsoever in person as to whether | qualified myself in the said Trade
Test or not. It needs to be mentioned hare that I passed the previous three Trade
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Tegts in one chance in 1971, 1982 and 1996 rcspcctivély. Thus with all respect,
I would like to say that ﬁllhough I should not boast 'of myself being much in
expertise in my own trade, yet for all practical purposc -and by' all rcasonable
material time, 1 had the conviction in my mind to corhe out with flying colour
cspecially when I had to face the Test in question after having served the department

for more than three decades to the satisfaction of all concerned !

It further needs to be mentioned here that 1 sent atlast a petition through proper

channcl on 03.9.2001] addressing the Headquarters 137 \E\'orks Engix-leer praying for
cnforcing my long standing claim for promotion ete, = /

ANNEXURE - (0) is the photo copy of my said application dated 03.'9.2001;.

The appropriate authority vide their rcply dated 28.02.2002 (ANNEXURE-P),
had been pleased to inform that my case should be progressed with the Headquarters
Chicf Engincer, Eastern Command at Kolkata following my Service Book being
cémralvised. I'was advised to submit my applicalion in quadruplicate and a comparative
statement of pay fixation addressing the Headquarters C‘hiefEngineet;, Eas.-tem command
at Kolkata. | ' |

{

Thus, on the strength of the instruction havihg , commun.icatcd vide
ANNEXURE - (P), 1 am preferring this humble appeal before your goodself wit]f
the photo copy all ANNEXURES in quadruplicate. The ANNEXURES would speak
for themselves and, as such, for the sake of brevity, their repetition is avoided
herein. It is practically not possible on my part to prepare the comparative stateinent
of pay fixation in relation to my juniors for want o‘fmatc‘?rial informations following
the Service Books being centralised. | - |

That, on the strength of Defence Ministry's relevant letters,coupled with depdrtment%{l
letters/circulars from time to time basides the fact of m); lougets loxlgést of service
unlike other p‘romotees, [ ought to have been promotedf}o the post“of Electrician
HS-11'in 1987 and that of to the post of Electrician HS-1 sdinctinie i_il "199.1. Moreovef‘-,
pursuaint to the findings and / or observations having made by.lhe-ll-leadqua_rtc;ffs
137 works Engincer vide ANNEXURE - (L), if Trade Test for Electrician
HS-1 is considered to be the mendatory yard-stick in determining the cfﬁcicnc}
at the fag end of my prolonged unblemished scrvice carcer, then the spirit otlf
NATURAL JUSTICE would remain a myth than an actual reality on my part. I—Iowevexﬁ;,
[ am still 1;eady to face such Trade Test. if asked for.
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Under the circumstances, my promotion. to the posts of Electrician HS-11 and
HS-Talong with fixation of pay in the higher time scales are required to be 1mplemcnted
retrospectively in 1987 and 199] respecllvely and I am to be allowed to draw

my legitimate arrear pay and allowances olhcr\wse I shall be hlghly prejudiced
suffering great and irreparable loss.

l, therefore, pray before your goodsclf kindly to consider my humble appeal
sympathetically and being satistied, be pleased to allow the appeal causmg my
promotion to the posts of Electrician HS-1I and HS-I letlospectlvely in 1987 and
1991 respectively and further be pleased to cause fixation of my pay to the higher

time scales retrospectively in those years respectxvcly and allow me to draw the

arrear pay and allowances accmdmgly and for this act of kmdness I, as in duty
bound, shall exerpray.

Yours faithfully,

(N. C. Damoudhjury)
MES No. 228330
Electrician HS-1I

Cl/o G. E., Silchar Division.

VERIFICATION

The statements having made by me in this

appeal are true to my knowledg,e I
conccaled nothing and not part of my forcgoing statements is ﬁlsc

I proof whereof, I sign this verification At silchar this," the 16th day of August,
Signature of ‘the Appellant/Petitioner

l."‘h .

28 €Y - - .
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dd!. Central Gov:. Standi'ng Cot.msol

- Cantrat Adminiatrative Tribunal

0.A No. 188 /03 -

Shri N.C.Das Choudhury . Applicant
-versus-

Union of India & others ...Respondents

(Written statements filed by the Respondent No.1 to 5)

The written statements of the above noted respondents

are as follows:

That the copy of the OA No.188/03 (hereinafter
referred to as the ™“Application”) has been served on
the respondents. The Respondents have gone through the
same énd understood the contents therecf. The interest
of all the respondents being common and similar, these
written statements filed by the respondents may be

treated as common for all of them.

That the statements made in the applicaticn, which are

not specifically admitted by the respondents, are

hereby denied.

S veniwd

Suwehou bei. .
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That with regard to the statements made in para 1,
the respondents state that there is no cause of action
for filing of +this application as. the claim of the

applicant is hopelessly barred by limitation.
That the answering respondents have no comment to
offer to the statements made in para 2 of the

application.

That with regard to the statements made in para 4.1,

‘4.2, 4.3, 4.4, 4.5, 4.6, 4.7, 4.8, 4.9 and 4.10, the

respondents state that these are matter of records,
hence nothing iz admitted which are either not
supported by such records or contrary to the records.

Moreover, the claim of the applicant is barred by law

of limitation. The respondents also respectfully
submit  that law 1is well settled that a settled
poeition ky influx of time cannot be unsettled. In

-

case any direction is issued as prayed by th
applicant, 1in that case a 1large number of employees,{
who are not implicated as party in the case, would be
adversely affected by such order S0 far their
seniority and placement are concerned. This cannot be
dore without such employees being implicated as a

party.

That with regard to the statements made in paré '4.11,,‘
the respondents state the statements are not correct.™
In this connection the respondents state that the
applicant first appeared in the Trade Test of
Electrician HS5-I on 20 & 21%% January, 2000 at HQ 137
Wks Engrs but could not succeed. In support of this
contention, the following references of communication

are made for clarificaticn of the position:



n

(a)

(b)

3 %O

Copy of HQ 137 Wks Engrs letter No. 1219/02/EIC(2)

dated 31°* December,1999, where the  name of the

applicant was included in the 1list for appearing in-
the Trade Test of Elect. HS II to HS I to be held on
20 & 21°° January, 2000.

Copy of Garrison Engineer, Silchar movement order No.

1008/210/EIP dt. 17" Jan,2000.

Copy of HQ 137 Wks Engrs letter No. 1218/43/EIC(2) dt.
3.3.2001 where 4n list. of successful candidates who
passed . Trade Test during 20 & 21° Jan, 2000 was
published, but the name of the applicant was not
included in the said list as he could not pass the

trade test.

With regérd tc the other allegations that some of his
juniors, namely, Shri MR Laskar, SC Nath and Ramapada
Das were promoted to Elect HS I, the respondents state
that those allegations are not correct. The
fespondents state that. till déte those persdns are
working as Elect HS II only. The other fact is that
these persons have a;ready passed the trade test of
Elect HS I held on 20 & 21°° Jan,2000. The respondents
also state that the claim of the applicant that he
succeeded in all the frade tests on first attempt is

not correct. The copies of the lettar dated 81.12. 1999, Movement Ordatt &ah&
17.1. 2000 ond the leter doded 3-3-&03"?'1 are amnexed as |
ANNEXURES R(, R2 awd RS haspectwely.

That with regard to the statements made in para

1
4.12,4.13 and 4.17, the answering respondent states

that by submission of successive representations, no
new cause of action may arise or limitation will not

!
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run afresh. The law in this regard is well settled by;'

the Hon’ble Supreme Court.

That with regard to the statements made in para 4.12

and 4.14 (there are two paragraphs shown as para 4.12)

|

the respondents state that the applicant of his own

D
n
o+

admission as stated that he appeared in the trade t

Fh
O
A

held on 4 & 5* Dec.2002 and passed the trads test

0]

Elect. HS-I on 23.6.2003 only. Hence, the allegations
s0 made. in the applicant are proved as falsifiedt
After the passing of the trade test, the case of the
applicant would be considered as per provisions'of.law

_ |
and on availability of vacancies. |
|

That with regard to the statements made in para 4.15,
the respondents state that the applicants do not admiF
anything which are not supported by such records as
referred to and relied upon by the applicant. In this
connectiorn, the respondents, however, reiterate and
reassert the forgoing statements made in this writteh

statements.

That with regard to the statements made in para 4.16
and 4.18, the respondents state that as admitted b&
the applicant himself that he has passed the trade
test for promotion to the Elect HS-I only on
23.6.2003, the applicant is not entitled to the relidf

as claimed and stated in the application. |

That the statements made in para 5.1 to 5.11 showin{q
various grounds to justify the claims% of tﬂe
applicant, the respondents state that in view of the
facts and circumstances of the case and the provisions

cf law, the grounds are not tenable in law and tﬁe
|
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application is liable to be dismissed with cost. The.
respondents crave the leave of this Hon’ble Tribunal .
to allow them to rely ~upon and  produce  any such

records at the time of hearing of the matter.

That with regard to the statements made in para 6 and
7 of the application, the respondents state that the

applicant' sat over his <claim for over the yéars and

6]

when the position is settled by influx of time, ‘' he is
trying to raise his old and time barred claims now
through this application, which is not maintainable in

law.

That with regard to the statements made in para 8.1 to
8.4 and 9.1, the respondents state in any view of the
matter and the provisions of law, the applicant is not

entitled to any relief whatsoever as prayed for and

the application is liable to be dismissed with cost.

~.
-,

S
In the premises aforesaid, it 1is

therefore, prayed that Your|
Lordships would bhe pleased to:
hear the parties, perused the |
records and after  hearing  ths|
parties and perusing the records

may also be pleased to dismiss

the application with cost. .
SEman -
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Verification
I, Shri VINOO kumAR , at present working
as Q@E QllcrnAR in the office of the
GE  SILcnAR Qi enAR r Fawahetd, being competent

and duly autherized to sign this verification do hereby

solemnly affirm and state that the statementz made in

para  1,2,%,4,¢, 7,5 a~d 9 are true to my
knowledge and belief, those made in para -4 -

being matter of records are true to my information derived
therefrom and the rest are my humble submission before this

Hon’ble Tribunal. I have not suppressed any material fact.

And I sign this verification on this ]7 th day of

December, 2003 at Guwahati.

o)

DEPONENT

VINOD KUMA‘?\ 1DSE '
Bxasutive Engineer
Garrisan Engi'neei‘,
SILCHA Rj‘
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RESULT OF TRADE TEST HELD ON 20 & 21 JAN 2000 ;

A‘bpend‘ix A

}?J !

HS-1I TO HS-I.

M[:S No & Name Present |Trade Result  |Unit Remarks
- Trade Tested ' , '
243647 Shri MR Laskar Elect Eltect HS-1  Pass GE . W4
. HS-1l \ 7 Silchar._
e 238220 Shri AC Kakoli  Elect Elect HS-l  Pass ‘GE 868
' HS-1! o _ EWS
L 243442 Shri Haren Das Elect Elect HS-l  Pass GE 868
L - HS- I EWS
L 4 243506 Shri Krishna Elect . Elect HS-l Pass GE 868
' ! ; Sinha HS-1l EWS
“_? 5 243580 Shri NK Elecl Elect HS-l Pass GE 868
S Chakraborty HS-li EWS
i 6 238364 Shri RK Gogoi  Elect Elect HS-l  Pass GE 868
';’g _ HS-II EWS
A 7 243744 Shri AL Elect Elect HS-1 - Pass GE 869
BE Hashung” HS-il EWS -
'y 8 228419 Shri Sukumar  Elect Elect HS-i  Pass GE . o
5= Chandra Nath HS-li w,
9 228632 Shri N Paul Elect Elect H8-1  Pass - AGE(l)
v HS-1I K'Gram
10 . 220229 Shri K Suman - Elect - Elect HS-| - Pass GE 869
Pillai HS-l EWS
11 243443 Shri Ramapada Elecl Elect HS-1  Pass GE \//
‘=== Das - - HS-ll —  Silchar
12 238372 Shri Mahadep  Refg Mech Refg Mech Pass GE 872
Narayan Moon HS-1I HS-| EWS
13 228642 Shri DC Das Cltr HS-II C/Atr HS-1 Pass AGE(l)
K'Gram
14 237917 Shri K Gogei - Mason ,©  Mason HS-| Pass GE 868
. HS-H1 EWS
A8, 228495 Shri Niranjan Carpenter Carpenler Pass GE~
=" Das HS- Il HS-| Siichar
16 220265 Shri Ugam Carpenter Carpenter Pass GE 869
"Sharma - HS-ll - HS- EWS
17 243409 Shri Chandra Carpenter Carpenter  Pass GE 872
\ Bahadur Thapa HS-i HS-i EWS
18" 243782 Shri Robin Son Carpenter Carpenter Pass GE 868
4 ‘ Muviah HS-H HS-! EWS
i C)‘ﬁ 19 238511 Shri Rabinder  Carpenter Carpenter Pass GE 869
A Das : HS-I! HS-I EWS
1 20 243783 Shri Varaykham Carpenter Carpenter  Pass GE 869
o Ruivah 99 ppq,  HS HS-I EWS
b TR g pRo b ™ . . . \
3 21 248820)Shri Jon” | B/Smith  B/Smith Pass ~ GE ™/
Vg ~—="  Bahadur Sonar CHS-H T HS Silchar
"g 22 238016 Shri KP Pijjai  F/Pipe F/Pipe HS-| Pass  GE 868
o lE o ' HS-li EWS
Lo 23 238221 Shri.Abdul F/Pipe  F/Pipe HS-l Pass GE _
o }j] /// Kader HS-I! — Silchar |
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Unit »REemarksA

25/,' 228323 Shrl Chandra
=~ 'ManiDas -

26 228318 Shri Kripendra,
_/ ChandraPal’ .}

227 238015 Shrl D Robi

i

'thagat Lo

1,220229 shi Hardeo' o

24 - 228458 Shn H Goswaum FiPipe.

HS-Il
F/Pipe
HS-il
FIPipe-

HSAI

FiPipe-
HS-li
F/Pipe
HS-i

F/Pipe HS Ii Pass

,u

F/Pipe HS-I . Pass

e

, FiPipe HS-1 Pass

F/Pipe HS-1 Pass

“F/Pipe HS-| Pass
.
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IN THE CENTRAL ADMINISTRATIVE TRII}UNAL
GUWAHATI BENCH: GUWAHATI 1

!

In the matler of;

O.A. No. 188 /2003

Shri Narendra Ch. Das Choﬁdhury.
-Vs-
Union of India & Ors.
~AND~-

In the matter of :

Rejoinder submitted by the
applicant in reply to the writbten
statament submitted by the
respondents.

The humble applicant  above namsd most  humbly  and

respectfully stats as under: -

That with regard to the statements made in para 3, 5
and & [(a), (b)Y, (c)] are categorically denied and
further beg to state that the respondents Union of
Tndia are not entitled to take plea of limitation when
the respondents are very mnuch responsible for non
implementation of Lhe crmy  Meadguarters’ nrdar/
instructions regarding promotion igﬁu&dv'From .timé o
time by the Govi. of India, in favour of the sgpplicant.
sovi.  order  dated  21.02.1994  communicated through

lsttar dated 02.05.1994 (Annexurs-5) as well as Govi.

order  dated 1¢.02.1995 for holding review DPC in



2

"y
bt

g respect  of  the Instrument Repairer/MPI communicated

wida lettar dated 19.04,1995 (Aarnexure-6) never

implemented in favour of the applicant when the same
Was  wvery much  implsmented in  respect of similarly
zltuated emplovees of CWE, Shillong, namely: Sri S.4.

Bhnattach

.-5J

rjee and Sri R.N. Bhrammacha ri who are Jjunior
: to the present applicant. M@r@over, crder dated
21.02.1994 and 10.02.1995 was never communicated to the

| applicant rather applicant was kept in dark about the

;_J .

H aforesaid ordsrs, which were passed in favour of the

emplovees like the oresent applicant. The respondents
Union of Ihdia implemented Govi. order on pick and
choose basis, which attracts violation of Article 14 of
the Constitution. Due to inac tion, negligence, lache
i of  the respondents the applicant cannot be mades to
wuffer, 1t was the duty of the respondsnts Unlon of

Indi:

Q.l

to implement the Govt. instructions/Order
relating to promotion on an uniform basis throughout
the country. @s such the plea of limitation does not
look nice on the face of the respondents Union of India
; when the case of the applicant hit by Article 14 of the

Constitution of India.

i It is relevant to mention here that following the
; Sovi. Instruction contained in letter dated 10.02.1995,
Sri 8.G. Bhattacharjes and Sri R. HN. Brammachari the
then Instrument Repairer of CWE, Shillong were granted
benefits by the respondents of their own whicn would be
avident from the order dated 13.01.1997 (ﬂmﬁexur&»?},
i where a specific reference of order dated 10.02.1995 is
¥




kG

made while granting retrospective promotion to Sri
Bhattacharise and Sri Brammacharl w.e.f. 15.10.1984 and
also granted financial benefits with arrears from the

-

e date 1.a. 15.10.1984 to the cadrs

B

o
ol

Q

M.5 II. Be it stated that Sri 85.6. Bhattachs
initially appointed as Lineman on 19.07.1971 whare &as
the prezent applicant was initially appointed  on
03.06.1968 as Wireman in the same rank and status,

s £

theraefore the bensfit of retrospective  effect of
promotion to the cadre of H.S I cannot be denied to the
applicant, more so in wview of the fact that other
juhiora of the applicant namely:; Sri1 M.R. Laskar, 8ril
5.0, Nath and Sri Ramakanta Das have also been granted
the benefit of H.5 I w.e.f. December, Z00Z. Thﬁrufwrﬁ
fixation in the appropriate higher scale at par with
fis Juniors are also involved in the instant case with
retrospective effect. Be 1t stated that due to  some

byvpographical Brror initial appolntment of the

N3

applicant has been wrongly shown as 1n the vyear 1971

instead of 03.06.1968 in the Original Application, the

initial date of appointmaent of the applicant should

have bsen writbten as 03, 06 L1968, which is  highly
regretied.

In the cazse of . Ramana Lh rovs. Union of India &

51

A

Ors, the Hor'ble Suprems court held that a duty caste

upon the government to comply with the reqguirements of

1

law and the plea of administrative chaos should not be
sccepted to deny relisf to a party which was entitled

thereto. Moreover, in the instant case the applicant is
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@laborately dealt oy this Hon'ble Tribunal in caze ©

o

in & better Tfoobtling even  then Lhae case of 3.

(,’.’)

instruction was
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maina til(ll‘g- a5

implerented on pick and choose bazis and no review DPO
hold by the resoondents =0 far promobtion of  the

applicant to the cacdre of H.5 II is concerned. The

=
.
3
{7
-t
o

his  trade
immediately after  issuance  of Govl. nroer datbed
ID.02, 1995 Moreovar the point of limitation has bsen
=imilarly circumstanced emploves Iin O.&. No. 1180 of
2002 (Principal Pench, New Delhi) in case of Samyukts
rijuns ¥Ys Unlon of Indlia and Ors. Moreover, in  the
instant case, the grisvance of the applicant arises for
non~extension of benefit of promotion to the applicant
in terms of Govi. letter dated 10.02.19%%, therefore

auestion of impleading othaer junior persons wno earlisr

avalled the penefit doss not arise. It 1z &
aBgaingt non-implementation of Govi., poliocy in raspect

af the applicant.

That with regard to the statemsnt made in paragraphs &

(fay, (by, ()], 8, 92 and 10 it 1z stated Lthat the

1

applicant has fared well in the trade test held on
20/21 January, 2000 at HE, 137 Works Engineer for
oromobion to the post of Electrician H.3 I oub for the

asor best known to the authoritiss namng was not

incluced in zalactlion lizt pulxl 1shad oy Lhe
raspondents. The applicant is very much confildent that

it the erbire records of the orade tsst held on 20721

e




R .

January, 2000 are called for in that event 1t would bs
evident that the performance of the applicant is much
batter than any other candidates whose names figursd in
the select list of H.S I, however, at any rate the
applicant came out successful  in ths trade test
conducted ~ by the respondents or 04.,12.2002 and
05.12.2002 and declared passsd 0ﬁ‘23.06i2063 I this

connection it may be stated that the applicant 1

s

antitled for the bensfit of promotion to the cadrs of

i3

T as a comseguential to his  entitlemsnt of

oromotion to the cadre of H.S II w.e.f. 15.10.1984 in

view of the Govih. order dated 10.02.1995,

That with regard to ths stat@m@ﬁté made 1 paragraphs
11, 12 and KA of the written statemant AlE
categorically denied and in this connection it may be
stated that the categorical statement of ths applicant
made in para 4.15% relating to army HE letter dat&d
09,04,2002 has not besn specifically denied which has
been issued pursuant to the direction of the Hon'ble
OAT, Calcutta Bench to remove anomalies which have been
cropped  up  due  to non implementation  or wrong
implementation of wvarious Govt. order relating to
promotion/upgradation of the different categories of
MLOELS emplovees. In the order dated 09.04.2002 there is
a specific mention of the cadre of Instrument repalrat
for extending promotion benefit with retrospective
a5 per instruction contained in the Govi. ordar

affects

f’}
1]
&

e

dated 10.02.1995 and for removal of other anomalies at




EP

par with their juniors. In this connection 1t may be
stated that the applicant inspite of his best effort he
could not  obtained & copy of the order dated
09.02.2002, however he has obtained a copy of the order
dgt&d 09.04.2002 where some paragraphs are missing.
Therefors the Hon'ble Tribunal be pleased to direct the
respondants to produce a complets copy of  the order
dated 09.04.20002 for proper adiudication of the case of
the applicant.

o copy of the order dated 09.04.2002 is enclosed

hereto for the perusal of the Hon'ble Tribunal as

Annsxure—A. ;
That it would be evident from the promotion order dated
Aauaust, 1996 that the applicant was given in situ
promotion to H.S. II w.e.f. 12.08.96 only and 1t 1is

further evident from FPART II ORDER SERIaL No. 15 dated :

Crade test in

12.08.96 that the applicant has

1995% for promotion to H.S. IIL.
Copies of promotion order dated August, 96 and
PLT.0 dated 08.04.96 ars enclosed hereto for
parusal of'th@ Hon’'ble Tribunal as Annexure-B & C

respachbively.

In  the fTacts and cilrcumstances stated above the
Original Application deserves to bs allowed with cost
aranting adegquate relief to the applicant with all

conseguential benefit including monstary banafit.




VERIFICATION

i,-Shri Narendra Chandra 0Das Choudhury, Son of }ate
Nagemdré Chandra Das Choudﬁury, working as Electrician -
IH.S I;,'dffice of tha.GarrisQn Engineer, Silchar, do.
héreby declare that the statemggts made 1in pafagraph 1

to % are true to my knowledge which I believe to be

true. I have not suppressed any material fact.

And I sign this verification on this the 14th day of

i

Gugust, 2004.

A onermebon Coommolrs un aAm@
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1. - Ancxpert Conunittee was consmutcd il mc orders of the Hou"blg C AT
St Koeikata to examine the pricvances of the applicants of subject QA, (og the purpose

D0 of tamoval of anomalics as claimed by the pphvanls The Lonnm(lw has nosy. .
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o(\ A0S overnment oreers andinstrictions: issue

Chlanch ANO e, I

same are enclosed,

aly

0. Besides the

Inosder o comduct this stydy inl

aoove nientionsd orderste

! N : o " f~~*
-9- \ €l n
MEORSA TN ANI AT A L 4, o

e omatter, the Committee colleéted 20 numu"r T
d by ainistry ofDLFu‘u. and E-in-

hese Jarers e hted ns Ansexane 1 amd the copies clthe

B:.mch Mere alsu reguesied ‘o furnish ce

Comeiittes vide letter Mo, 30323/Couit Case/CEJ. duted 02 Aug 2001.

Scetion provided un'l~‘r meniivned ducnme

Section letter No ‘)()“7()/1(JS/I\H<L/LI' (3)d

Lees/circuiars £iC seetion of Erin-C C's
tain information and documents by lhc - '

Inrcspons"tlc o :§<
nts for study by the Commiltee Hdul IC

. G
ted 03 Oct 2001 (Copy cnclqs‘cd as s 3[ :
. i
Aviesuce ). . } }
% ' } ‘
) li..g, i Clessification Co wminte Leportin tin e ol LOaumes, : : i)
. A .
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Commund. Copics of the represeatitions are enclos s as Annesure 1] o
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K [}
) ) ‘
‘ ’ P \
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te) The copy of exeutive instructions which was issued e by Govi/B-in-Cy '
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(i) Chicl ngineer, Pene Zone Pune

(it ) Chidl Engineer (Air Foree), Dangadore

(iv) Chicel Eugineer U\":l\'_\’). Rochi

(v) CWENavy) Kochi

(vi) 1Q Chicl Engineer Zastem Command, Kolkata o

(vii) Chizl"Engincer Kulkata Zong, Kolkata ..

(vin )Clhicf Luapineer Siliuri zone, Silipuri
: .
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CRCUMS TANCES [ ADIG IO DS e acn:s DN DA € gy,
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! Vl'ﬁ /\ Vl»llly HHHUR' —
' ' | : ¢
S Prior o fitiment of TR TR PP o b o werenl 1 |~
o Tecommendations of ) spat Chissitication, anm:luc Al resstruge lumw RINYBNTY i,
; - the components of existing Llcunu an C(\lugm) an lhu: line of pronsatian vea- as
} shown Lelgw:- "
Coge ' 4 ' . [
L ‘ R . o ' . ‘
[ Muzdoor : Chowkicli I P PR BT LT TYO
A ~ T e e SR ..Irq__.!u...
1 ] ) .:
| ' ‘ if
: ,;1& o .A.hlllu ’
“he UAIGHRNY, LIRELIAL, BLUIGULOp D Lo
_ 1 <A|11r'n/\m .
. R N ., "‘ |
. l' . '{’ \Y ,
ff LLECIICIAN, M J‘Hi' ICIAN, FLre nserayg
! INSTRUMEN T ReEeamLy IS IEUNEN 1R IRLL,, !
ot
‘,.l“{ L\_@Amm Wuu)l 22, AL AIUREN IR L
o , ) ‘ : .
, T L ‘ R !:““
| |
5 Y 1
f Crang LU IRICIA Y

L

{/.‘ 10, The posts of Wireman, Linen- aaand SwitchBowd Atlendant ()l'f\‘ ENTARTT

‘ Semi-Skilled grade swirly pay seale 6l Rs 200-290 and their next hil'h'l A et fa
i

\

promotion i.c., Electician, Arature Vindor and Inetyupn. nCRepajrer v e

skilled grade with a pay seale ol s 200-35v).
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EGRADATION OF SKILLED OS5

30 Further, pursuant 1o (he Lxpent ( kissification Conumitiee’s reconnendation: (s

 Ministry of Delenee, aller di: KCUs SN th' it with the stalr side, approved rhe

- —

B T

—————

ST e —

———

-

propoction of 10 percent of a fiow shified baes posts were granted !iu(ﬁcr,n thiedien

pay scale where it was et (it ;uumn(im':li avenies were limited, Ute i e,
L0 pereent of Wireman and s13, A e pranted o funthe hisher pay seale uf I\ XMV
with elieet from 16 Oct 1987 lhr uprdation was pranied stietly on tly I»‘ ol r
Semority without reguieeneng ul |~| sing any Aurther trade test ete, oo “”.’Il:‘”,,m :
I, Allerimplementation of fignens y lh" Cpeetiv e pay dales pucannt o 1 e ‘
recammendilions, as approy e by the ot e pay seale of feeder etenngin: of 4
lectiician, Anmature Winder | st nt Kepairer o only vas upgrded sy |\;!-:
with their pay seale, butsoms of ther rsiv hile Avaiers in the post ol Wirenema el
SHA started draw g even hiphes po . seale of l\. "\U At lecause of the Lpanedion : i
againstaquota o 10 pereent of the (a4 vaginzics, |
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( mnsun Certain Jobs needed re- cv'llua fon and re-structuring of various Lmrlus_lm

1mpluncnlmg the three-grade slruuwc and thus grant of Highty Skilled Gmd(' I-&
Illbhl)’ Skilled Grude 1, o8 nlso certain other problens were required to UL, e ul\ul ln

‘e
PO
i

+,n cffort to remove ll\c anomalics, the govt. thuas appointed an Anomalics memllu. in

' 3 41982 vhich was | caded by an Ofticer ¢l the rank ol a Joints Seeretary dlld ten other

, mcmbm (Six from ollicial kuk and four from sl «xdc) ‘The committee had

submitted its report during b 1y 1984,

e s s =T v -

"-..‘:'15. Due to nnplununlahon of the fitment as brought out ubuvu certain nnonmll s hiad -

‘¢
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- BHRODUCHION OF T1RE): ¢ GEADE STRUCTURE S Y
co R RAPEIIE Y S " - ‘
s+ 16, Based on Uie rcconuncndations of‘/momalics Conuniucé; Ministry of Defence.: «
AU e . R RS
¢ introduced Uu"c-gmd .,lruclurc in ccr.a n common categorics ofIndusliial Tradesten’
. t, }" S N ‘. K K
w:lh benchmark percentages as undcr S e
: (@ Highy Skilled Gde 1 - 595 R
’, Lo () Highly Skilled Gde I - 120% o
'I;;_ X () Skilled Gde . . L gses )
gt )
:L' 17, Guvernment orders o impleme " lﬁ(' above-mentioned three- gradc structure v

-were issued vide Ministry of Defence Ietter Mo.3810/DS (One)/(‘n’ 1734 dated:15 Qct

- 1984, As per this Gevt. order the tree- -grade structure was made apphcablc to-16

!:' - commen categories .\.Iuch included I lectrician and Line -mslr) (meman mMES).
l: “This was to be given \\xlh ellect froni 1S Oct 1984, Consequent upon issue of (he Govt.
'2'.': Order, the E-in-C's Branch also issued an execulive ordcr!o club I'lcctucx.m anl '

'Lx eman lo{c(h e i the purpese of granting promotion to 1S Gde 11'and 118 Gde |

aespectively as Loth (heae Puss were inthe same ling of I romouon. However, for wint

"' - ofdetailed instreet: st regarding unplun'-'n wiva, it was ot possxbh. for the flield unitg

: lo implement i scheme of three-grade strurture and it was not done ir most oI the : -' /'!
. pl'ccs Theseorders repa; rding implcmcnla(l onof three gradb structure’ were ... -

' m.pl'.'mcmcd only afius : det ailed instructions were issucd vide Ministry of Defence

Lettes Mo 10V50°D (12C /CCYwvol 111 dated 08 s 1985, - :

Lo Aseerabons mntionzd Clowy arder duted =3 Ape e g'v"()r:vzuliun Beainet iz

it vocanivs il §0S Ge Howinde was 1o b2 crsted o 1 basis v:'senisviiy
Wi I.ou( s unther suuirement, W pais any trade test efe. (s aonz-time mogurs

Qiiy vtk st e 13 Qo O3, Cuverand vtove these 2074 vacaRcics alurder 1

Yo (uirrer applizadiog wers alio o b prometed to MS Cde 1 avaiost (e vacatsies
_ —l S
Fonainin IS CLU b el Fon e siie e ey 18 Ol S 1'(.'. pakuine G
prescriteduade et in o dlimmece, Those creaed o S Gl il would e (DR i
i virre vl BN R T e SEMThcmnviornjin iy !
: ; N
ot
/.
’/ .
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g (i)

i Armature Winder )

T:; (ii) Lincman , o :

' ' (iii) Switch Boad witen Jant (SBA) C ,
’.’:‘ L (iv) Wicc-man ' o l
o AR ;: o :.‘ .‘,' HR

Subscqucnllylusluununl Rcmnrcr Sategory loo \\aswdmcd/rc dusign: \l"d N

! ‘ A R ’ LY 'u‘r i

.' Llcclucldnvxchuus(r) och,ﬁ,mclcmrNo91026/L1C(3)/67”(D(W u)utédzt'

eys el oy

lcb l9‘)41cud with lcllcr No ‘)lUZG/LlCU)/ 3‘)5/1) (W 1), d.ucd?{,luuv‘ l‘)"$ .

1. . | 'I""”'

20 Consequent to clubbing up uf the dl)(m_ mumoncd cuicpom \\ llh

LA

Llwluum Category there wits this requirement Lo (C\'IC\V the pwmulu)n wlml\ e
granted carlicr to 20 Yo of Eleetriis ms/Lincmen. In view of this, m.,lrmllul'" were, 'i .
issucd by 13-in-C's lJr.mclx ide letter No91026/151C (3), dalcd '7? Dw U8 Mstiucting

the ficld units (u prqmnc a combinied Seaivrity list of Elechicians :\llct e clubbmu

witl thiese ca(cgoms /\s per thie irstructons all the Electricians (v.ho were pxomolud

from Linevan, Wuumu and SBA) viere to be placed en-block scm(n ('w u(hf' W Ay pzjz

e, - . RN A S

< N . B
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21 Onthe combined seniority of Bl clrm.ms which was recust aﬂcr inclusion
of Wircman, SBA ctc Clectrician, /\rnmluc Winder, Instmmcnt chalrcr were pl.lccd

Cnmasse smlor to Wucman and SBA. However, since certain Wuemnn an d SBA were

already granted Ik mh"r pay scale of Rs 330-480 with cffect from 16 Oct 81 avdmst 10%

'\ac:mcy and they were all'to te plazed below Elecmcxan, Armaturc Wmdcr and
" Instrument’ chaucr This, thus cieuted a situation that aJumor was drawmk, ln;,hcr pay

scale than his senior was drawing. Svbscquently when lh(,y werd further pxomotul lo

higher grades the anomaly was carried over to HS Gde I and furtkicf 1ughcr Javel as

ll
. M

well,
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22, The anomaly o ajunivr Gleetrician drawing higher pay than the seuior veus (s

to become a cause Jur generating teprescutations fiom many a number ol crpployess

Due to vieious reasons, itappears Uat there was no positive remedinl uetion, vihich wis

taken to rediess these grievances; of the empluycees. As cemplete ojd records/files nee
not presently avidlable the reasons furnot takiog action to rc's'olvc thie issue could not

be ascerlained by (lm committee, On dLCOllIIl of the ununmly lhcnflm\c Lieen w\'cml

“cases {iled by the am rieved individuals in the Central /\dm.mslmnvu Tribunal and llw

alfected cmploycua in most of these cuses were granted relic flhrouI,h lh«‘ "_ |
ordcri’)udrcm-‘nlq by the rc<pcct|\‘c benchies of the Ceniral /idministrative lnlmn 1% l - {
1997, un this very tssue, one Shird Ped Mabaata and six “olher Llu,lrlu e ok W in - '

Slllburl Acca filed an OA Ho, LIE/1997 i the Central Administeative Tiibuual

Caleulta Beneh, I thiat O Hon'ble Central Administiative Tribunal ivstead ol
directing the respondent department (o grant relicl o the petitioner has dircetud the |
respondent Lo appoint an Bxpert C omittee to take the decision in thc matler il 10
resolve Wie anomaly as claimed by the applicants. Accordingly tlu, Muu"l\ ol D',lun O

had constitited this conmnitice
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23.
that Ure (ll-]' ity il

Aflee slindyings Iluumphl- vine, the ¢

cotmeiticg his conme (o e conelising

iy ufllu s 00 Vis-dovig |iin Junioc in the Eleetrician
‘.ul ol higher pay senle of Jy 330-480 10 1024 or
Wuu lcuun(l SHAS wilietfeet lrom 16 Oct 81 ns the

cut-ofl’ du(c w:lhou( con uicnng'

the fact that the line o Eromotion orlhcso categories was that of an Llnclnu.m. As per

the instructions issucl, the highier Scale ofILs 330-480 was prauied to 10% 4 ofthe

wirctat and SOA 1 ho were lmldn'g lcnr postason 16 Oct §1.

lhosc Wncnn ‘n .md

SBAswho were alicady |

tomoted o next higher prode §

Winder or Instouent Repaire

rwere deprived of ()

e s Iu.lucmn /\Jnmluw

/lwug,h they were senior 1o these

benefit of this up-gradation cven

Wircmen ang SUAs why did teceive thie benefi ol

I
;
/',, _

)

Within the first 124 aongst e Wi wenen

“ Funtber, out of tuee categorivs o f

category e Lincnemn v excladed,

" beenuse olthe fact that aller funen oftrades as pver I

Wirciman and $13A were upzeaded o skilled cige oy
hicturely of Electricing category, ‘Their lire el promo
Winder nnd fstrurent Repaieer 1yl Lren snepped
with their erstwliile Pramutional pos,
Jun 87, wherein all the catepories were again clubled

cumie o sutlace, Sioge lf 1l viepones were pooled
IChas Leen obaerved by the

Ur..llf It l(.(l(.r Mo in2cay ¢ (1

25, (.’oqn:li!lcc it as

" e on pranted hu'hzr[ ay seale of s 330, ~uU(1: dnst
weie o be placed iy gy Sty Fst s Gre

incumbents.

O e Committee g, Al e e iy,
senbh place e v vt e Pailupery g et
i, Forcxampls 1 s bt i gy ey

el

', Instrument Repaieer, only Wiremae and spA were pi

However, aller jorye ol'the

dated 22 U.., vb thuse

o ey

’ hl[,hu’j.l)' stale simply beeause on the patiicular cut-ofl dyge they happened 1o b
and SBAs on the roljs ofa peaticular WS,

cder prades 1o I lectric; M, Armature Winder i

mted the benefit angd the third

rior 1o issue ol binistry ol Delenee latter No.v 1026/ 1CiG8/1 (C.n H)d |Ic(l

24 Jun 87, the cases of g junior draveing hisler P2y thin the senior was not cxit ln "

c xcumumudalwnc (ln'; ustoff
ited Tid cenged 1o be mthe

tion 1y !,Lcmcnm, Atmaluge

afler their pay seale came at e

Bovl Jelter duteed 24
to one Category the anonily
b one combinged sCnionily,
I j"l a2 (L) (i) ol E-in-(n
\ e .u1d bU/\ s who had

Do vacincics as on 160 Oct

LT Bclow ety HS Grade 1

ot an oy bocined this
0o l.h SAVInGe B e Bogd of

recteniin the Sy BRI

et & . > e+ e
U
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V27 Lot n'.wnw-ih'll there are twy indi\iclml': Sarvishiei A amd [ Shel A v

pronmioted us u Li |nun nein 197/ il Sty I e promotetws a Wirermn fn 1979, nll(l "

has got the Lenelit of higher pay scale of s 330-430 w.c0 .16 Ol Sl egninsta guotu of

0hoolths lolal acingis of\'zlrcnnn uva particular CWy: area without any net Ull g

prut because of(lns one-line up- gr.ldallon Thus it would begbgerved Gnl ohl) 1\ \..lu
onchis part becuuse of ik one time tp- L,rmhlwn suddenly conting, up B

(0 Shei A who s placed inthe Seniotity list ¢ o lower prade R 'hm will uly "y’ ""A
renwin ata disadvantape s compared with Shei I3 s hecens h-: RRHE A IDT (VR PR

Jus.done nothing adverse which causes himte deserve (s e,
J

1 , . B
28 Tnview of above the Commitgee suppest that LainsC's Diane h 'lmuld 18V vy (i
i w—— e R
[ instructions in :his regard.

)

29, 10 hus abso bacn olisers oo Ly the Conunitiee thit in E-n-C's Branch felter ga |

22 Dee 1983 the insteuction regaeding fixi

i
{
Il" placed in the seniority ol US Grade 1 above as conpured 1o S AciUwill 1o : unn Wiy
|
{
|
)
]
|
|
|
)
l
I
{ 1
i tg ol seniority in combined Eleetrician
i

+

. talegory speaks enly about slacing Electrician e alepnry cnmasse senior o othees 1y
‘ does not wention uny thing sepeiding Eeisg of Seniority i aimil ST T0 1 v
]
i of Armatere Windze swhicli was aleo ¢l bl with Electiciog vide Covt, Orde it
‘ 20 June 1987, Funtler, ot Lo bosion of lllhl(l“l)t.ll Repateein Lilccticizn

Category i 1994, similor Gatinent j5 also -,\.»’\S.TJ) to be given to this Ln(L‘[_‘Ol\

: 4 LR
oy :
L]

30. The anonuilies inthe natter of peey c(u apecar 1o have occurred bevauss the
instructions on fitnent, red signativn and clelhing of vizious citepories have been
| issucd by different sectivn 1 VU Sivistey of Deferee viz DREIC), D{Civ-1) and D(W-

1D at dilterent points of ti.

is scnior to Shii 13, rcm:nncd inthe pay scale of s 269-100 wizhout any full of fn.!t.f‘u

: u'w irslng iy
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I ) nsper the gost, pelicy aesenion cimplosee cannot be olloveed (o

. . , , \ ' N
drswr desser pay i his Junior unless there i something advente gt b,

Hhis palicy iz veflected inthe Goserdment of India tlu.lsluu'i/lll'(lllLllUl Hler

luwl.unru\.xl rules. As per Govt, Order under 'R 22, \\hcuaJumot cm; lo\u.‘

starts drawing pay at highc. stage in the pay scale due to am)hcallon ol ]mv t
fixation rules the pay of the senior has to Le stepped up at p.w mllt (lw pay of
the Junioe. Aitheunh these provision of the rules cannot be npphcd intoto in (e
case ol the senior electrician but the commitiee rcunnmcmi*l that the 'pvw ul’
the gavt policy @y enunciated | inthe © widamental Rules shnmd alzo be u! rlivel
Cincthess cases mind the seniot clectiicinn should be granted higher pay seals of
R 33000 with ¢1 vt lunn F6 Oct 1981 at par with their juniors. Since

seniorily/premotion cte. inrespect of industrial personnet in MES are CWL 1

arca based foc the p'l.; rose ol identitication of seniof or junior it sl ml(|~' l‘c on

- CWE area busis, i otlier words in any CWE weaifany junior Wireman or

SBA ad been prasted Ligher pay scale of Rs 330180 wel 16 Oct 1981, the
pay ofthzir senior countepart why had alie: ady Leen promoted to I.ILL(ucun
Armature Witer or Justrumen Repairer prior o 16 O 1981 or those Linemen
viho vere resioe finthe grade as compared 1o ihose 107 ofWucm.m anl SiA

their gy shonbtalio be vppradad to lh. seile of Re 3304480 il ellvet o

the date i juniors swere pranted w nh all conzequentinl benelita, N
j I8 '

~

(b) hview o lihe faets as Lrooght out in e observations ol the conumittve iin

paras 200 27, the instcuctions regarding fixation of suuuu() vitde E-In-C'x

- Branzh letter daced 22 Dec 88 is also reconunended 1o be reviewed,

~

(¢) To obvinte any lu.(lx reases going o the Cental Administiative Trilnat or

becoming causes for ¢ tisvance elitipation, it is reconam nded thal the C\VI

*concerned L cmpoveered to deal with such eases in the light of FR 22 \\lm h

can beapplizd mutatis jatandis, sines tis rule is not applicable in tota in this

contexnt, ..

() T vommiteee dhrine G Conee ol int o v it all coneenad in (-

Feld e Jevee b Bt that shmitar siteation e WONC I Cane oF el

. P I
ethicr categont o ach s l itter General Moebnic, s hish has by vencreited e

. el BTN HESTTN oy g Dot gt
nlul i woveral e neropieg o B dus i e e o). All rrevominspde bt
S j‘l'l'lii‘;{'?'.‘ mere b el || phosble fn i o o,
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in the skills reguiieinsnts, gratifications,

workaors

Merelote, imprialive {h i this exercise of job cvithnation and ang

featuee sl ’.'.|;-.‘\'.x';'.;u\)’ of Lo e Ve,

k-
. : N

clubbing several c::u.'.:s;_mi-':s ofindeatiad porseenesh 10 Lol

same principl may be nade apgtieah s inhie coue oo

() Brpurts Clas sepfication G ‘armnittes i theis delibernions for i h!"'.l}u:

anc analysis haed observed that the process ol jols evaluation and o Bosidin

continuous one anct ought o be mide a pepular I‘cu(ur and a petindic "

‘
1

exereise. e

.

(Poras $.10 W0 3 212 on page 15-16 ¢l the repoit andd 1esommendations ix, 8 L

on papss 71-72 reler)

The techiotogival chamees hive Lrow; shtin o host ol fat-reac hm" ot AN LSS

expericnee. havord, pesponsibility vl ol

Copd e e s nnbinn cening o, th

Lysig s need 2o paler
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e

rat tmt_iea have been

on0ted end pJ.ae Ln 'SITVY unR ;,& X\UQ 95 i
hax Noe M85 N wnd Hemo Pragent Froncted
: , Lasignation %o
| \/Gs)/ zaw:e;'«z@sw shrd’ .EJ. tricizn Eloctrici
N/ i ; e gciry an L1 od an
e Bivash Aandsn’ pag H3-1X | Hw1
AXBY Mes/228220 sp . mdde ~do=
v - Joy Ramog Singha
{8} UBS/ 203443 shxl Elegteiclon Blectricien |
Rmapada dau - {SK) us.;x -
——== (b} mas,l:meso st . = don o= |
——Jt’\(k N G Pep Ghoudhury '~ - | .
AE)  MES/220819 st ol T adow }
ubunor Chandre Math v |
o {d)  wBsfamanai shed m@Ow -
VA Pa;{ma}. Mahsnta ~ -
) ahklz«samp shed . \/ G0 ~dow
vAd@)  MES/228396 shed Mata (ssK) klogtriecian -
v Preaods Chsndrs Roy | (sx)
AB)  MES/242670 shrd .+ =dom O
e Ved Prokagh shama ~ ,
~f6)  MES/23%037 shrd } D “dw
o Doyenond ek . ~
(d) MBY242304 shrd ~d0o= adOw %
Stqsrendea Chandra ufn ' _- - 1€
fe) . MES/ 228747 shed L. =do= o o= e
© Indra tohon Serkar N7 - b §
gl MEY/283492 ShrA o mdge 7 wdo- i
VAg Upe{xdm Kx ROy v . ]
i) MES/243424 shry . w0 |
‘. A§ i3 Lasls_ax’ ,
‘WiSY  ME/243333 shrd , adon 40w
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. ‘1’ . PART. i:[ ORDER, 8t ngmL s- ;lo a\}a 08 PR 96 quEN04
| - " pARL I‘J_Q) | "
“Trade uost a:esult (L,ontd..)' .
278330 Shri 116 A8 E(Lacjf JUL 95.: |
- CHOULEURY . (SK) |
3. 228419 SHRL douArH  =do- - JUL o5 k 81.Ne. a7 e 46 .
39, '23852 “ st T JUL App“arud in Vtrade tust f'>r,
9. 23 '3 SHRI P uCrmTh ~do#” - JUL 95 | APt i cian HS-1T 0
40 2243379 SHRL KK BI.CMVLIK—-@O—-": JuL 95 _r‘\urlng ‘:Iul 95 ‘and. declared::
. 228338 SHRL KP 1 NATR | mdos  JUL 95 PASSERY . T
42, 243454 SHRIefil Jdo=- . o Auth: HQ 137 wks Engrs
P S C”OJTJZZ-:B}\K(H\N ° JUL 95 ~ letter NO 1219/T T/450/ ELC
43, 243445 SIRL BP Lnd ~do-  JUL 98 (z) deted 23 MaX s} -
44, 243420 SLRT i) LASKAR ~dom o JUL 99 S
45, ,24358-l SHRL P”hattachn--do JUL 95 SR -
[ UI‘JLQ . ' s | . . 4‘ )
46, 243575 bual KK m.\T'nw-«dm- JUL 95 o
Lo . e “\RJDu \' . ) )
AT ‘243883 Sxm_.f:c:é, Y “r»},xna‘ | JUL 95 51 No, 47" to_“_fgg_ - :
- A8 25503% SHAL T G JuL 9% appesred i brade bﬁsblzﬁdéff;i%;; o
49, 243384 SHAL so G . .-dom . JUL 9O Electrlolan(oK) eltdiduping: ]
S : Jul 95 & declared ‘{‘ASSA:D' 3
50%: 228747 SHRI LH. smo«R ~do-  JUL 9 BERRR i
Sl 545609 SHRI id RN ~d o= JUL 95%1 Lo :.:’f-' .
57, 243424 SHRI iin LnSKAR ~do=r JUL 95 o [RRSER
':jagf.._; 243452 SHRL! UK qoz ~do-- - JUL 951 o T S B
54, 237488 SHRI Ki-DEB - FGi (06 ) JUL- 99~ | For, 1. No.2A- 5061 BT
oz ‘  eeom.  JUL D Sl
P v.ézés- i%}]éanQJIT e 'J',L ? ﬁ A pedrcd in, trdde ‘test e
56 228357 SHRL GH besTTA—F(m’\ Cogw o 9s 2T Fug HS-11 held during
- CHARJEE - (P Dx: | Jul 95 and declares -
. ! ’PﬁthD L . . .: .
574 258638 SHAL AR sx\w« -do~ JUL 95 % - e T
‘58. '228774 Slﬁl G- P~UL -dOo- JUL 95 e
59, 228633 SARL rU CHOWDHRY ~do- JUL 95 % Cs
0. 228929 SYRI SK LnS EZL;v\ ) JUL 95 |
L - .. .'1. ' \%C ] . . y
6L, 408777 SHAL S& NeTh e au 95§ puth for 81,,&1_0, _41;0 61
. 62. 228343 SHRI o nn.)l.L(J{I‘\ - do- JUL 95 & HA 137 uks E :Lneers
‘63, 228647 SHRL * do- JuL 95 [ letter No L /TT/450/EIC
M(Jh‘\.,i --LL Ay S { (2) dated 23 ;v'\d:[? 96. .
64, 228348 SHRI 5o Au —do- JUL 95 L | -
o (DES) 0 S
65, 3)34346 SHRI Fad JUL 95
56 Ci [mvauy (PHO) ‘l | P
66, 2/.6960 HRL AeieTH  mgom IO 95 % . mgmf M
» (-.ﬂ ”l 4 . A \ '
h ) RS Mt .56

A . . i
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Trade test result(Contd)  PoR% Iv(al

R L ~~l\".‘i“.~a—- .

Soa ' S :
. e ser ks sfhps s | SpRm b fegt B
o ALL LasKAR He-1l Jul 95 and declared 'PASnED'
22. 228314 SHRL KAJ L - - <O JUL 55 ' : S -
oL hel S : o R
43, 428346 SHRL FC'RO(  MnTE  JUL 95 appeared in trade test for
il e o RS

25. 228356.SHRL.DK DAS ~ Fud ., "JUL 95 T U
: o Lol  hppeared in trade test - -
26, 228349 SHRI:SR DEY  FO4 . JUL 95§ for FGM. HS-II held during. !
oo -+ {ex PHO) - $ Jul 95 and declared PnSSED. =
27, 234085 SH.I 4 #Qy -do- - JU 95 . . o
28, 228350 SHRL.~+iwsl @di .0 JUL 95 _ | |
‘ " DEB ROY . . {&x L&S) L I R T
29', 220108 SHRI Sr\l'\z':%'i\'ll WATE - JW 95 tppeéred in trade lge_st_far',‘;:'

1)

t

oo AL ' o FG(SK) held during Jul 95 .
30, 228181 SHRI NG HALAKnR-do- ~ JUL 95 hnd declared 'PASSED'{ . . -

3L, 228324 SHRI Gi DAS. F/Pipe  JUL g .. Ap;;ea*:edin trade ":t"ésf' : l
 an . 500ala CLM : for F/Pipe HS-II held during
33,. 220327 SHRI MB DsS  =~do-  JUL 93¢ . T '

34, 228325 SHRI RU MAZWMDAR~do~  JUL 95

35, - 228792 SHRL NG DAS ~MATE JUL 95- | Appéarad in trade-test.for

e . . e 1 F/Pipe held during Jul®9®

o 36 .24284‘63 SHAL BB PAUL MATE JUL 95 8 5HE S laren TPASSED!

| buth for sl No 21 to 365 1 137 wks Engrs letter No 1219/TT/450/
‘ EIC(2) dated 23 Mar 908 Lot

part IV(a)ends with serial No.36.-
| iy ‘4

7
Fig ’ /[
i _f

P 3
Fli i -

Distribution . - Lo patil)
;' »§§Sigsgéi§“tﬂa ‘ for Garrison.Engineer
3: \ES 137 ;ksogggrs' T '
4. ‘Clw Gauhati
5., MAU0 Shillong
6. hAO GE Silcher
7. ALl Sub Div:
8. LAO Silkchar’
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